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%yo at.e for the Res Pond ants:— 
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30.5.20031 	Heard Miss U. Das, learned 
for the applicant. ~ 

	

I 	The application is admitted. Call 
for the records. 

06 -196 Issue notice to show cause as to 

Aw 

)V" 

W y the inywtiml-Order as prayed for 
shall not be granted. Returnable by 
four weeks, 

In the meantime, the respondents are 
directed hot to disengage the aPplic"ant 0 1 
till the returnable date., 

UT 
Put up again on 4.1.2003 f or orders. 

V c~ehairman 
mb 

4.7.2003 	On the praeyr of 1W. A. Deb Roy 
( 9, 12974 	 learned Sr. G.G.S.G. for the respondents 

further four weeks time is allowed to file ~~_ 
A-11 

written statement. List again on 8.8.200'3 
for orders. 

Vice—Ghairman 
M16 
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~-Q- V'_ 

O.A.No.110/2003 

8.8.2003 	Put up again on 4.9.2003 to 

enable Mr. A. Deb Roy,, learned Sr. G.0- 0  

S.G. for the respondents to file 

written statem~ nt._ 

Vice-Chairman 

mb 

941 	 4 9 3 
	

List on 23*10,03 to enable the 

respondents to file written statement, 

AA LIC" I 

member J~ice-Chairman 

lm 
4 

0 

kq 
kk~ 	 A-;uA 

19.11.2003 	present The Hon 1 ble Smt. Lakshmi 
Swaminathan, Vice-Chairman 

103  The Hon'ble Shri S.K.Naik 
Administrative Member. 

-11-1b 	Q94~ Respondents seek$c and6*0,allowed 
461  

further four weeks ti*w to f ile reply an~ 

two weeks to the applicant to file 

rejoinder. 

T6 List the case on 12.1-2004 for order. 

Me::t Vice,"Chairman 

bb 

17.2.2004 	Present: Hon'ble Mr K.V. 	Prahla,dan, 
Administrative Member 

No written statement has baen 

filed., List the case for hearinq on 

14 .3.04. The 	respondent s 	may 	flile 

written statement. within 	two 	wseks . 

and 	rejoinder may 	be 	f iled 	by 	the 

applicant 	within 	two 	weeks 

thereafter. 

MembF..r 

nkm 
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O.A. 110 of 2003 

19.03.04. 	 Heard learned counsel for 

the parties. Judgment delivered in 

open Court, Kept in separate *sheets, 

Application is allowed. No costs. 

Member 
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CE NIT RAL AJY1INISTRXfIVi; TRIBUNAL 
GUWI~~i~i~ I 3ENCH 

C.A. 	 No. 110 	of 2003 

DATLL OF D ~E~,CISION 	 ...... 

.~hri ~:s4i 	 . . . . . . AP PL icti.NT (S) -DaLs . . . . . . . . . . . . 

Miss, Usha pas.. . . . . . . . . . . . . . . . 	2,,DVM~fE FOR THE 
AP PL I CANT ( S) . 

-.VERSUS - 

Union of India & Ors 

. . . . . . . . . . . . . . . . . . . . . . . . RESPONDEM-P (S) . 

Mr.A.,;.ueb Roy, Sr.C.G.S.C* 
. . . . . . . . . . . . . . . . . . . . . . . . . 	ADVOCATE FOR THE 

RESPONDENT (S) . 

THE HOWSLE MRoKoVoPRAIiALADAN,ADMINISTRATIVE MEIMBER 

THE HON'BLE 

Whether Reporters of local papers may be allowed to see 
the judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be circulated to the other 
Benches ? 

Ju dgment delivered by Ho'ble MEMBER(A) 



CENTRAL ADMINI'STRATI.VE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.110 of 20'03. 

Date of Order ; This,the 19th Day of March, 2004.' 

The Hon'.ble Mr K.V.Prahladan, Administrative Member. 

Shri Sujit Dast 
S/o , Late Ananta Das, 
Casual Mazdoor, under Sub-Divisional.Officer, 
Haflong. 	 ...Applicant 

By Advocate Miss U'sha Das. 

- Versus - 

1. The Union of India, 
represented by Secretary,to the 
Govt. of India, 
Ministry of Communication, 
Sanchar Bhawan, New Delhi. 

2'. The Chief General Manager, Telecom, 
Assam Circle, Ulubari, 
Guwahati. 

The General Manager, Telecom, 
Silchar SSA, Silchar'l. 

The Sub-Divisional Officer, Telecom, 
Haflong. 	 ... Respondents - 

By Sri A.Deb Roy, Sr..C.G S.C. 

0  R-D E-R (ORAL) 

K.V.'PRAHLADANIMEMBER(A) 

The applicant Sri -Sujit Das joined the Telecom 

Department as a casual worker in 1987 and he continued -as 

such till 1998. As per the.  letter issued by B.S.N ~ L dated 

1.10.2001 'in Annexure-9 since he has completed 240 days he 

is eligible for gran't of temporary status in terms 'of 

"Casual Labourers (Grant of Temporary Status and 

Regularisation) Scheme 1989". 

2. 	 Heard Miss Usha Das, learned counsel for the 

WP  
applicant and Mr A.Deb Roy, learned Sr.C.G.S.C. for the 

respondents. Mr Deb Roy submitted that the applicant was not 

in engagement since 1993 and therefore -no question of 

reqularisation can arise. 



- 3 - 

3 	Considering 	the facts 	and circumstances of 	the case, 

'the respondents 	are 	directed 	to re-engage. the 	applicant 	as 

casual 	worker 	and 	consider 	his 	case for grant 	of 	temporary 

status 	and 	regularisation 	as 	per the 	scheme, 	since 	he 	was 

l~eiigible 	for 	tem orary 	status 	on p 1.8.1998. 	The 	applicant 	is 

not 	eligible 	for 	any 	backwages, 	he 	will 	not 	be 	eligible 	to 

liclaim any arrears of pay and allowances. The above direction 

.shall 	be 	completed 	within 	three months 	from 	the 	date 	of 

Ireceipt of this order. 

The application is accordingly allowed. No order as to 

~ !costs. 

Lr 	Ir 
. *-r'A1iULjMUfta I 

M 
	 ADMINISTRATIVE MEMBER 



IM AN 

BEFORE THE CENTRAI 	INISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An 	application under sictionJ9 of the.Centray 
Administrative Tribunal 	Act.1985) 

q~  AoNo e)f 	212-1003 

Sujit Das 

-VS- 

Union of 	India and Drs. 

SYPNOSjg_OF a-DE_)1HE  CAS i!~9~ 
Annexure-I Order dated,30.407 forwardinQ'the name 

of the applicant by the Employment 
Exchange lor the post of Mazdoor. 

Annemai-P-2 Order 	dated 	16.7.91 	revision 	of 	daily 
wages of the Casual Workers. 

An n,  eXU r e 3 Extract of the servico particulars sen't 
by the SOOT Halflong ~ 

Ann- exure-Mud"ment and order dated 31.5.1999 
passed in Who. 161/99. 

An.nexure75 Representation dated 9.9-99 submitted 
by the applicant. 

.Annexure-6 Judgment 	and 	order 	datej 	I I 	1 .2000, 
passed 	in'OA No. 5/20PO. 

Annex,Ure-7 Order dated 14.3 , 2000 rejecting the case 
of the 	applicant. 

Annexure-8 Judgment and order dated 5.7.2001 passed 
i,n OA No. 	3*7/2000  allowing:the OA. 

Annexure-9 Impugned order dated !.W.2001 	rejecting. 
the claim of the applicant 

.10. Annex& e - 10 Order dated 8.5.2001 	indicating the fact 
of 	contipuance 	of 	service 	of. the 
applicant e0nafter 	1.8.98. 

 Annexube-11 Order 	showing aliatment of work to thb 
applicant w.e.f. 	Aug. 	2002. 

 Annexure-12. Order 	dated 	29.1.2003 ,  indicating the 
fact 	of 	applicant's 	engageient 	w.e.f. 
Jan 2002 to Jan 2003. 

 Ann-nxt.tre-13 Judgment 	and. order 	dated 	17.4.90 in 
Ramgopal's case. 

 Annexure-14 Scheme for grant of tempokary F-5tatus,and 
regularisati6n scheme 	1939. 11 

 Annexure-15 Order dated 	1.9-99 clarifyin; 	the scheme 
of 	1999. 

J. 

I . 
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LZ 
SEBRE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An application under section 19 of the Central 
Administrative Tribunal,Act.1985) 

BEIWEEN 

12 
	 Sri Sujit Das 

S/o,  Late Ananta Da5 
Casual Mazdoor, Under Sub-Divisional Officer, 
Haflong 	

................. 
I 
 Applicant:, 

AND 

The Union of India. 
Represented by Secretary to the 
Govt. of India. 
Ministry of Communication 
Sanchar Bhawan, New Delhi. 

The Chief General Manager, Telecom 
Assam Circle, Ulubari, 
Guwahati 

The General Manager, Telecom 
Silchar SSA, Silchar-1. 

The Sub-Divisional Officeri Telecom 
Haflong 

........ = ... Respondents,, 

C 

11 PARTIC J-PARP Of  . ...... K E ORnj~a 	 J~T 	I_Ej A- PLICA- i 

This application is directed against,the action of 

the respondents in not considering the case of the applicant 

4 
1 
 for grant of temporary status under the scheme of 1989. Thi ,5 

application is also directed against the action of the 

respondents in rejecting the case of the applicant by 

issuing various orders as reflected in the paragraphs below. 



This application is also directed against the action of the 

Respondents in not implementing the judgments passed by this 

Hon'ble Tribunal. 

2. LIMITA 7 lnN , - 

The 	applicant 	declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act.1985. 

The applicant further declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tribunal. 

k 4. FACTS OF  --QgAgg: 

4.1. That the applicant has come before this 	Hon'ble 

Tribunal seeking an appropriate dirEction towards 	the 

respondents for granting temporary status under the scheme 

of 1989. This instant applicat ion is in fact fourth round of 

litigation before this Hon'ble Tribunal claiming the 

aforesaid benefit under the scheme, the applicant came' 

before this Hon ble Tribunal for the first time by way of 

filing OA. 167/99 claiming the benefit of temporary status 

under the scheme. The aforesaid OA was disposed of vide 

judgment and order dated 31.5.99 directing the respondents 

t o co n i d e r their cases under the scheme. However the 

respondents rejected their claims and the applicant 

along with others once again approached this Hon'ble 

Tribunal by way filing OA. 5/2000 which was disposed of vide 

judgment and order dated 11.1.2000'directing the respondents 

to reconsider the matter in the light of the scheme of 1989. 



I The applicant submitted his representation before 	the 

...cerned authority in the light.of the judgment dated 

11.1.2002 in OA No. 5/2000. The General Manager, Telecom, 

Silchar BSA, Silchar, issued an order dated 14.3.20W.-3 

rejecting the claim of the applicant on the ground that the 

claim of the applicant is not entitled to the benefit of the 

scheme Situ ated thus, the applicant once aga ii approached 

this; Han'ble Tribunal by way of filing OA No. 357/2000. The ,  

Respondent s in the said OA pr -eferred written statement and 

1 
1 
 assumed that the case of the applicant would be considered 

for grant of temporary status and matter was under 

consideration. In the said written statement the respondents 

have admitted the fact that the applicant has completed more 

than 240 days in a calendar year. The aforesaid DA was 

A disposed of by the Hon'ble Tribunal vide judgment and order 

dated-  5.7.2001 directing the respondents to complete the 

exercise within a stipulated time frame of 2 months. 

412., 	That the applicants are citizens of India and as 

such they are entitled to all the rights, privileges and 

protection as guaranteed by the Constitution of India. and 

' laws' framed thereunder= 

4.3. 	That the applicant got his initial recruitment as 

1 Mazdoor on casual basis pursuant to a selectio& The 

Employment Officer Haflong, issued an order dated 30.4.1987 

forwarding the survive particulars of the applicant to the 

respondents and he was directed to appeair,  before 	an 

interview scheduled to be held an 7/5/87 at 	Haflong 

telephone exchange. The applicant was , selected and he was 

1 appointed as Casual Worker in the year 1987 in the said 

capacity the applicant in still working under the respondent 



!without any break 

A copy of the order dated 30.4.87 ih 

annexed herewith and marked as 

Annexure-1. 

1 4.4. 	That the initial appointment of the applicant 	was 

:as Casual Mazdoor. Although in the advertisement the post 

[was shown to be Mazdoor but in fact he was given appointment 

as Casual Mazdoor. The respondents used to pay him the 

!salary under the departmental pay bill that is A.C.8-17. 

Subsequently said emolument was revived and the rate of 

,bonus was also revised the respondent issued an order dated 

16.7.91 by which it was decided to pay the arrear of wages 

~ Zlnd bonus to the applicant and other similarly situated 

employees. pursuant to the aforesaid order applicant 

,received arrear wages and bonus. 

A copy of the order dated 16.7.91 

annexed herewith marked as Annexure -2. 

That the applicant states that the respondents 

.!initiated process for grant of temporary status to the 

~ present applicant in the year 1996 and in that connection 

all the sub divisional officials are directed to furnish the 

I survive particulars of the Casual Mazdoors enabling 

1 considerations of their cases. Pursuant to such, decisions 

the respondents furnished the service particulars of the 

applicant indicating the account no. and work order no. in a 

prescribed form. 
An Extrac 	Q =WT V 

sent 	by the S.D.O. Haflong 	is 

annexed 
	herewith and marked 	as 

Annexure- 



4.6. 	That. the applicant as stated above is still 

!continued in his service without any vague. However 

even after the repeated persuasiol of the applicant the 

respondents never extended the benefit to the present 

applicant. Situated thus the applicant had to approach the 

Hon'ble Tribunal by filing O.A. no. 167/99 before this 

Hon'ble Tribunal seeking an appropriate relief. The 

Aforesaid original application was disposed of vide judgment 

and order dated 31.5.99 directing the respondents to 

consider the case of the applicant for grant of temporary 

status under the scheme of 1993 within a period of 3 months 

from— the date of receive of this order. 

A copy of the said judgment and 

o rd e r 	dated 31.5.99 is 	an n e x ed 

herewith and marked as Annexure -4. 

14 . 7. 	That the applicant pursuant to the aforesaid 

judgment submitted his representation enclosing a copy of 

Ohe judgment and other connected documents. The respondents 

ion receipt of the said representation dispose d of the same 

rejecting his claim by issuing an order dated 13.8.99. The 

applicant submitted a representation dated 9.9.99 against 

the aforesaid order dated 13.8.9% 

A copy of the said representation 

dated 9.9.99 is annexed herewith and 

marked as Annexure-5. 

That the applicant after getting no response from 

,the aforesaid representation, he approached the Hon'ble 

Tribunal by filing O.A. No. 5/2000 challenging the legality 

aand validity of the order dated 13.8.99. That original. 

Application was disposed of vide order dated 11.1-2000 
i 

i directing the respondents to reconsider the matter afresh. 

5 



A copy of the said judgment and 

order 	dated 	11.1.2000 	annexed 

herewith and marked as Annexure—W. 

4.9. 	That the respondents in response to the aforesaid 

judgment dated 11.1.2000 passed in O.A. No. 5/2000 issued an 

order dated 14.3.2000 rejecting thi claim of the applicant 

without any valid reason. 

A copy of the order dated 14.3.2000 

annexed herewith and marked as 

Annexure-7, 

4.10. 	That the applicant state the aforesaQ order dated 

14.3.2000 	was 	passed illegally without 	taking 	into 

consideration the scheme of 1989 and its subsequent 

clarification issued time to time. The applicant making a 

challenge tot he aforesaid illegal - order dated 14.3.2000 

once again approach this Hon'ble Tribunal by way of filing 

004. Pdo. 357/2000. In the said original application the 

respondents had field their written statement - pointing out 

the fact that the applicant has completed 240 days of 

service. it was also pointed out in the written statement 

that the case of the applicant has been taken out for 

granting temporary status Ader the scheme and the matter 

has been referred to the concerned authority for approval. 

The Han'ble Tribunal after hearing parties to the proceeding 

was pleased to direct the respondent s to pass reasoned order,  

for granting temporary status and regularisation within a .  

stipulated period of 2 months. 

A copy of the said judgment and 

order dated 5.7.2001 is annexed 

herewith and marked as Annexure—B. 
I 

S.04 	- 6 



That the applicant states that on receipt of the 

OPPY of the judgment passed by the Hon'ble Tribunal the 

respondent reiterating their stand on ce again rejected the 

csse of the applicant by issuing impugned communication 

dated 1.10.2001. '  

A copy of the said communication 

dated 1.10.2001 is annexed herewith 

and marked as Annexure-9n 

4.12. 	That the applicant states-the grounds stated by 

the respondents are baseless and not in conformity with the 

guidelines contained in the scheme of 1989 and its 

subsequent clarifications issued from time to time. The only 

ground stated in the said impugned is that the applicant 

4as never engaged after March 1998, however, in the said 

impugned communication the respondents have admitted the 

fact that he worked for more than 240 days during the 

Calender year 1992. it is pertinent to mention here that 

s 
! 
ince 1987 the applicant has,  been'serving in the capacity of 

basual Mazdoor under the respondents without any break 'and 

his such employment is still in continuation. To verify the 

contention of the applicant and his presence in 	the 

department there are - various communications which 	are 

tummarised below, ~ 

In the year,2001 some complaints were lodged from Sri 

N.S. Purkayastha wherein the respondents vide order 

dated 5.8.2001 directed the applicant along with others 

to 	present 	in 	the injury. 	The 	said 	official. 

comminication indicates the presence of the applicant 

and continuation of his service ~ 

Communications regarding requisition of service of 

the applicant for maintenance of new connection with 

7 
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Th, a t the applicant, begs to stal;e t h t 	e n 

i6 s i..t a n c e of the 	 15 	 the o rd e r 1 	99 

,he respondents J. is e d V a P J 0 U S CO d T" S C-lar f y r 	t F) C- 	CU l- L  f f 

late of -t-,he scheme. It is pertinc-mll-,- to merition her*e ti-)at the 
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applicant right from the date of initial appointment has 

!been continued in his service without any break however the 

~ verification committees reports enclosed along with the 

!Annexure 9 impugned order dated 1.02001 ind 

. 

icates the fact 

!that the applicant worked upto 1993 August and thereafter,  

for one day in March 1998 which is not at all correct. The 

fattendance register as maintained by the office of the 

respondent it is clear that he worked continuously till dae 

!without any break., 

That the applicant states that the respondents 

.have acted illegally and not granting the benefit of the 

scheme to the present applicant with retrospective effect. 

Iven if for the sake of agreement if the contentions of the 

r6espandent is taken to be correct, then the applicant is 

entitled to g et the benefit of temporary states w.e.f. 1992. 

There has been no justification for denying him the benefit 

of the scheme in the year 1992 when he has completed 296 

8ays of continuous service as specified in the impugned 

order dated 1.1.2001. in such an eventuality the applicant 

prays for an appropriate direction towards the respondents 

to extend him the benefit of temporary status at last w,e,f ~ 

1992 with all consequential service benefits including 

irrear salary and seniority etc. 

1.1 	That the applicant states that the Aspondents are 

how making a more to replace his service , by another without 

a 
i 
 by justified reason. That applicant who is still continuing 

in the service is new apprehending discontinuance of his 

Arvice and as such he prays for an appropriate interim 

order directing the respondents not to disengage him from 

his present employment. 
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That the applicant declares that tie has exhausted 

11 the remedies available to them and there is no 

Iternative remedy available to him. 

EVRILISIL_~,,2 	J ~R P -ND' G! 	 RER __(DTP 

Coual 

The applicant further Oeclares that he has not 

jjled previously any application, writ petition or suit 

rt , gardin, the grilvances in respect of which this 

.31filication ,  is made before any other court or any other 

BIJ.I nch of the Tribupal or any other authority nor any such 

alpli cation writ petition or suit I is pending before any of 

Rem. 

61  IME LRBI  F  4  

	

U n. d e Y, 	the fact-.i., and r.:J.rcui ,;istances stated 	above., 

tl' I  e applicant most respectfully prayed that the instant 

8 blication be admitted records be called for and after 

he; 

- 

aring the parties on the cause or causes that may be shown. 

and on perusal of records, be grant the following neliefs to 

the applicants- 

SA. 	To set aside and quash the impugned communication 

(A ed 1.10-2001 with a further direction to extend fhe 

belefit of the scheme of 1989'with retrospective effect that 

islet least with effect from 1992.: 

To direct the respondents to reflect the pay of 

th applicant after granting temporary status at least 

w.e.f. 1992 and to pay him all the arrears and to regularise 

Pid service at least w.e.f. 1995. 



E3.;3. Cost 	of the application as the 	instant OA is 	the 

fourth Pound 	of litigation 	assailing 	the illegalities 

committed by the respondents ~ 

ej4. Any other relief/reliefs to which the applicant 	i s  

e htitled to under tie facts and circumstances of 	thq 	case 

aid deemed fit and proper. 

9a iNTERIM Oalfa_PRAYED  EOB ,. 

Pending disposal of this application the applicant 

a rays for an interim order directing the respondents not to 

firminate his service. 

P  A  FR T  I t'-"  21i  A 	 j 

1~ I.P.O. No. 	I 

(5) 

Date 

Payable at 	Guwahati. 

12. kiST.....OF.-ENOLQj-I-J*' S. 

As stated in the index:, 



.A 

VERIFICATION 

1, Shri 	Aujit Das, son of Ananta Das, 	aged about 

	

years, 	at present working as Casual Mazdoor, 	under 	Sub 

	

Di kisional 	Officer, 	Telecom, 	Haf;ong, 	do 	hereby 	solemnly 

affirm 	'and 	verify 	that 	the 	statements 	made in 

piragraphs 	 le.27 .1 	........... are 

true 	to 	my 	knowledge 	Lknd 

	

d 	t ho e 	wi a d e in 

pa ragra"':)hs; 	 a, r e 	also 	true 	to' 	my lega l  

aq vice 	an 	the rest are my humble submission 	before the 

IN I  Pble 	Tribunal. 	I have not suppressed any material facts 

of 	the case. 

I 
I 	am the 	applicant No.1 	in 	the 	instant 	application and 	well 

acquainted with the facts and circumstances of the case and 

am 	competent,to sign this verification. 

n d 1 sign on this the Verification on th i ~.5 

day :.,~ f 	 of 200',.-.`;,, 

ture. 

13 
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ANNE;X~ 

nth M/R 4, C.A,zNo. 
9 

Work Ordcr No, No. of Day 
31 

Mastering .9fficial 
Awl Ciii 
A. P Sarkar,111-  1895 	4/13  .59, 30 

1895 	4/19  19 31 
31 

G.Sharm ~?,  SI 
Jopinder Ram.SI I—August 1844' 	1/2  73 

S~q­j  1844 	1/16 30 L.K.Goswami,st 

19206 	7/7 17 31 B.K.MalakarSl 

V, 

-bec. 
19206 	F  .1 5  
I  E§T7T F/D  

201r 
30 	131 

30 
------ - - 

245 
Janua!y 	1837 	3/25 	36 	 B.K.MalakarS! 

14/10 	6: 	 G.Sha February 	1837 
Ywch 	1919 	5/18 	134' 	25 	Anil  Cb.  Das  LM 

Ma  'ACG-17 25 ------do ----- - -- 

June  1919 	24/F-16,  6 30 G.Sharma,  SI 

July 	-ACG-17 26 ------do  ------- 

Aug:ust  'ACG-17 .10 

October  19941/10  59 31 -------- - 

Nov 	19982/21 	54 	 30 	------ - - 

1,19971/10 	68", 	31 	-------  do  -------- - -Dec. 	 , '768 19819 	 - 

January  19971/10 68 31 G.Sharma.Sl 
------do  ------- February 19971/17 75 .28 

March  18953 ~  ' 22/43  24  Anil Ch. Das, LM . April  19972/18 : 3  .30 -------do  -- - ---- - 

-17573/5 15: 31 =—do------ 

June  ACG-'1'7 ------  do-!------ 
20  --- - ----  do  - ----- 

ACG­ 17 26 ---------- 	-- 
ACG47 	 21 	 ------- 

0 ct ,. 	I ACG-17 	 24 	------ 
266 

January  ACG- 17 . ........ 
F& 25' 

-ka,-i~,~-K~rrnakar.Sl Marcl~ ------do-  22 

Apn* I ------ _----do  18 

May do---  20 

June  17 
July  10 G.Sharma si 

August 
Sep.  do----  26  Ram SI Jo Linder R 

Oct.  ------ 19 

Nov. 24 Narendra Singh,SI(o) 

Dec. 
19 1 	 247 

ACG-17 	- ------- 	26 

Feb 	---do 	 25 

March  ------do----  24 

-----do-- 	 26 

M~y 	 26 	1 ca ra 1\4alakar-11,S1 

July 	----,-..do-. 

30 

Oct, 	--,-----do-- 	 131 	 TDE/sc 

Nov. 	 ------ 

Dec. 	 31 

1 	 325 

Janu~g ­ 	ACG-17 	 31 

Feb. 	---do------ 	------ 	29 	U.IC.Das  TIDE/Se 

-t 
March 	-----do- 	 31 

atta(,  

_Lt~jSj April 	--------do  ------- 	------ 	
30 	=P.C.Bhattacha ecIDE/sc  I 

7--*,A 1. 	3 

C 
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19990 

D of. May 1999- 
der3 This ~ the 31st .,~,  ay 

e of Or Dat 

UAH ,vICS-CHA1P1AAN :HON15LE.MR,-jUSTICE D,NoBAR 

jiONIE~LE 
MR.G.L.SANGLYINF.OAI)141NISTRATIVE 14EKBER 

A 163 of 99 
Worker qerp Casual rkhur 	 project. Shri Anu Kb,a 

:'~At' pre sent *orkin~ 
under Microwave 

i 	 Ong, N.r~. * Task Force) vision*Shill 
Llu  com  1~mployeus  Union #  

'All, India  T 2 10 Group IDI employees 
e  Staf f~ and Lin 

cle, Guwahati. -  m C ir sa' 

Unibn of. India, 	Orse 

he ap pilcant 
Ilr,B,K,Sharmas Mr.S.Sarma for 

BY. i~.4vo 6at e 
-BY'4*ocate Mr*B.Cpatha-ke Addl.C.G.S-C-, 

f 

N 	67 of 1 9 9 9  001 
' Shri Su jit Das 
Casual - Workerl 

Haflongi, T. 
At. pq es ent wOrking.:under 

S,,D*Qo 
of t-he,Telecom) 

,(Sub Divisional off1cer 
L~mployees Union ,  

2" 

	

	L India Telecorr 
up ID I  emplOyeess Line Staff and Gro 

C ,  Assam Ircle Guwahati- 	ishr-aft  Circle 6ecretary) 
ed by Shri JO N * M~ (Represent 

Union of jndia ~ & orso 

espondentso 
vocate for the r 6 	Ad arma 

- res for the 	po 144e n t a 
A'1dl*C*G*S-CQ C 14r,.BoCo.pathak 

4. 
0, N6 ,  0 168 

Sh ri .  Ij 
aba yumap Das 

Das '.Sri Kandarpa 
Tinku Mandal 3, Shr 

-Sh Casual Vorker 4 	ri Kaml Kalita-",' 
oresently working as 	4 

All of them arej 	ineer, Divisional ng under the 

a & Orso 
union Of Indi 

tl 

poc 



-2- 

mr- -)licanLo 
Kr,5,6arMa for 

By  Advocate 	 respolldents, r the fo 
.13y 

 Advocate Mr,1363.13asumatarYo. 

0 R D E Ito 

BARUM J (VC) 

Ive 
common questions 

0 original  hpplications 
Thes e' to dispose 

C " 	 'we propos 
awand similar f,,tS , .TherefQres  

icants 9~ 	 r The appl. X P* 	 on orde 
'by this 

t 	

tion the., 	 C applica o f Telacollrftu ~ki at ia" 
the Department ~ 

e casual: labourers in 	 e and the  Assam Cirdl stations . in  
f-ferent 

and POst.ed at di-- 	 for been wO 
O f the applicants have 

N,F,,Circleo Some 	 prapared ent  O f India t yearso The Governm 
more than ten 

to  the casual 
nting temporary status  

for gra a  scheme (Grant 01  as  Casual Labour 
s  The schertie ,  is ),,no,wn 

..,' ...labourer 
	 sq. AS 

and RegularisElti011) 
T emporary, Status 	 jho had complet ed  

al emplo
yees % 

Cheme those casu 
per  the said s 	 - n temporary  -hould,,be give -9 Of  Service 

han 240 days more t 	 emoran um  dated 12-2-1999a 
office 	d 

tater Ono the status 	 extending 
.163,of 

1989 0  was issued  

A  exure 1() in 0,,A- 140  nn 	 hose persons who 
Scheme to t 

tile benefit O f the said 	
-3,3,99,7. As per the 

sit e  period up to 
Completed the requi 	 icants Who 

'12.2. 99  the a Ppl  dated. 
office 14emorandum 	 3.99 ,1 are alsO said 

period of service in 
d requisite 

had 
I c I 

 omplete 	
-Y status 

Th e aPplicant, S 

entitled to get the temporaL 

UY have not t th Va ce  ju t.1 grie n 	 per the office ~ 

applicants as 
statuso  According to t 	

entitled to  
-ie a 

plicants are 
14emorandum daLted.12,2.99 ti . p 

tatus and subsequent regularisatiOn 

get 'the tem 
. 
porary 	

ts  were denied temPorar ' 

	

o f their s 
eCvic ,38. As . the applican 	without sukX11itt 

a this  Tribunal 
Dvroache 

status  they have a,,. 

representationo  

contd/- 
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We have eard r*-. arma, learned counsel for tlie 

applicants and mr.B.C.Pathak learned 'ddl.C.(;*s*Co as well as 

ljrBoS o B' ~ sLunatary :Cor the respondents. As per the deciaion 

of the Apex Court dated 17-4-99(Annexure 1) the case of the 

applicants-is required.to  be considered. The applicants 

have approached this Tribunal without submitting any 

representation. Normally this Tribunal may not entertain 

any application if departmental remedy is not exhausted. 

AS the facts are not available before us we dispose Qf tha 

Applications with direction to the applicants to submit 

I 

A 11  
-irepresentation within a, -period of one month from to-day* 

I  L  

OA 	
f such representation is filed the respondents shall 

consider the same as per observations made above. If the 

117 	applicants are entitled to get the temporary status as 

-under the scheme and oroany guideline they shall consider 

the same, This raust be done as early as possible at any 

rate within,a,period of 3 months from the date of receipt 

of this order, 

Application is disposed of. No order as to costs. 

Cordried to be true COPY 

Y  

soci'lon Officer W) 
4rmirit 011441 10 ( .qlru* 711"1 

,;ontrwl AdihInistrative UlJuliol 

"litirIT,  aifbzt~~ Vi 
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1 1 
The Gener - 
Silchar SSA, 

Sub :- Grant 

mana 
Si1c 

, of temporary status and regularisation. 

ANNEYURE- 

3 

Ref :- Order vide No E,20/SKD/13 dated 13.8.99. 

6 1 r 

With due deferaice.and4profound submission I beg to state 
the few following lines before your, honour forAind consideration 
and necessary action thereof. 

That. I am a casual mazdobr, working under your organisa -

tion since 
. 
long 1987*and,my 

. 
case is covered by the scheme of 

VraQt of temporaryAtatus - and regularisation. it is pertinent to 
mention here thatrminceAong I have been requesting your honour 
for my regulisation - ad , well grant of femporary status but my such 
prayer was never gcceded.to. it is pertinent tp mention here also 
that being"aggrieved"by the,sald , nop regularisation 1 was con 

strained to move.thwdoors of.the Hon'ble Tribunal by way of 

filing O.A, No 167 ofA999. The.Mon'ble Tribunal while entertain-
ing my such application was pleased to pass an order directing me 
to file a representation.and accordingly I have filed a represen -

tation in.the month of June,1999 praying for my such regularisa -

tion. 

That on receipt of'my such representation, the aforesaid 
order on'referencevhas 6enn passed rejecting my prayer made oil 
the said."representation. My parawise reply to the%... said order 

dated 13.8.99 ds as-A-1110M.- 

That my aforesaid representation pursuant to the aforesaid 
order of the Honybie I.ribunal was not vague. In my said represen -

tation I have categorically mention my year of engagement as 
casuah%mazdoor which isAhe basic criteria for grant of - temporary 

status and - reguILVisation under tho scheme of 1909 as Well the 
clarification mentioned in the order dated 17A2.93 and the 
rqpent order,Qide No DOT No 269-1/93-STN -II (pt) dated 12.V.99 . . 
Itily.pertinent-to mention here that the last order dated 120.93 
issued"by the DOT is very clear tyat employees who have completed 
10'yeard of serviceZas on 21.3.97 will be regularised aq one time 
measure.'l havb completed lore than,14 years of service and hence 
by . any of the aforq;q)Qcdrculars I am entitled to get thy bane-

fit of the same. 

That in sqppolf - ot my aforesaid claim I am enclosing the 

order dated 12.2.99 issued by tHe 040A dhd'some of the docu 
' 
menK 

sho 
, 
wint my sprvige 

I  period including Muster Roll Nos.and the 

notice dated 170.94 'Whereina 
I 
 a6me,of the service particulars 

are mentioned. 'On the,bthpx,hand several documents have been 
produced before the auVJprjty concerned whed my name was sought 
to be sent forieguld"niation..10i's Ilso pertinent to mention 
here that theVmu4ter 1611 regfste? and pay bills may also be 
perused to show.my  seivIceJefiod. From the above it will be 
crystal clear that Q have 

b , 
eqn~ working since 1986 as casual 

Ma, zdoor. 

cy 	That the aforesaid re cords 
0 
 ;;b . mitted by me will show that I 

0 	 1 am entitled am.- warking - since 1987 - ayfaspal :mazdoor and hence 

-0 
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to get-the benefit olthe.  aforesaid schemes for grant of tempo-
rary status and regularisation! 

d) 	That from the.above order Qted 13;8.99 it is crystal clear 
that in our case 7 officwhas not MaKtained any record or register 
and the aforesaid absencelhas.caused Oserious harm to my service 
career. However l  I am not at all . liable for the said maintenance 
of records and forAhe mistake of office I may not be made to 
Auffer as has been done in , my Vase, It'is also pertipent to 
mention here that frot-the availAble records maintained . ,by me the 

~ aforesaid difficulties can be sorted out and relying 'on those 
documents - 1. may bel.allowed #he-Iforesaid benefit of jemporary 
status as well: as - reguyarisatio6 accorqinq to the aforesaid 
scheme and D.O.T's order. 

Q. 	That as stated in the order dated,13.9:99 that there was ban 
on recruitment of Casual labourer after 30.8.85, 1 beg to itate 

. that my recruitment was done by -the Asytt.Engineer Wireless 
.Halflong 'and the said appointment,was pursuant to an interview 
and my name was sponso"red through jhe local employment exchange. 
To that effect.one:of the initial order dated 30.4.1987 of ap-
pointment is enclosed.for ready reference. From the above order 
dated P0.4.87 it is clear that recruitment to the post of casual 
mazdoor was also in progress after the said cut of date i.e. 
30.3.85. 

.In view of the aforesaid'facts'and circumstances I pray 
before Your 'Honour to consider my ~ case.aft& scrutinising the 
aforesaid records, enclosed in - this application as'well as the 
available records maintained byAhe office and with a. further 
prayer to grant temporOy - etatui and subsequent regularisation. 

hope,that Your Honour would be kind enough to grant 
me the aforesaid relief. 

Thank i ng y c, u . 

Sinceiely yours 

p y 

The Director,Deppri. ment oUTNeUmmunication 
SancharAhawan, Now,Delhi.. 

The Chief General Manager, Telecom,' 
Assam Circle, Ulubari; Guwahati-7. 

q 
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FORM NO. 4 
Sce RWe 42) 

tive. Tfibunal N '.:The, contrail-Adomildstea 
-IATIt, BENCH GUWAUATI C;U W A-t 

ORDE 	ET R. SHE 

APPLICATION NO. 	(7V 	OF 1.99 

icawt( s APPI ,  

A ,/ a n 	-L >-L t(S) 

r Advocate. fo'. APPIican~(~) 
J kII r7O.-) 

Advocate' far Respondea'z(S) *  

V ,  

Presenti Hon'ble Mr. w-usi-J.ce. D.N. 

~aruah, Vice-Chairman and HonlblO tFLr.G.Sia 

3arig~yizne, Administrative-Meir0ber. 

16 applicants have approached this 
T rJ  I  bunal b~ filing a single petition. 

They' have prayed for permission to join 

in this si~gle application under the 

Promision o:E Rule 4(5)(a) of the C.A.T. 

Procedi..ire I'\ules 1987, Heard Mr.B*K*Sharma 

learned counsel for the appl,icant and 
Addl.C.G#S.C. 

e JL S - a nt ed . 

-chL~~ a plir-ation the applicants p 

have challenged the Annexure 9 order 

d.ated 13. 3. 99 by wl-tich the rep)-.*(,~s0.,nt-..-I - -- 

tio- of 	-applicants was 	 The 

ic ,­  applicants is that they have 

beon workil--Q_ si nce 19B6 or ,LM7. 

Anne.tare 9 oraer ShOWS 	the EIL.Ithori . t. y- 

does xiot have any record to s lDow that tl-- (-  

app! 4 cants have been working a s such. 

contd/_ 

to 
'A~ 

;0CA64 
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72~ - 4 

th,!~ Registry 
	

Date 
	 --ler of the Tribunal 

1 1- 1-2 06~ 
E~,~,Sharma sul)mlts t ~~ar- 

Jhart f 	, rjtx..aj_ ! Y  t6 

'6aks' 	 Work ig Ioquoentfy ~ 6jp 	about tki(:;. 
that BF-) . Mr.Sharma a130 sll~)MP'S s inc e .1 0 ... I .. 

4 	 orking. We ha ~ve heard ..th ey, r e. still w 

r*2 
, 
o c.pathakp learned AddI.C.G.S.C. 

also. 

C,n'hearing counsel; for the:partles 

we dispose of tile application with dirc-c-,  
I 	ise the he respondent s...,t.o scrutn tion', to t 

case and consider the same by  giving a 
i 

rder. The applicants may file reasoned,o 
s I  iviling' details separate repre'seh'tatioh 9 

of tEeir cas'e within 15 days ;frOr-, t 

They ~ - _4Y also ~~ .produ,ce..,evidenc.r-,,- 

have bc-.eil w6rking'sinCe 1986 -87 ~, 
I 	

- 	
. 
-10  u I 'd such reprPsentation is filed that SI 

be considered by taking into
l Col-Iside-ra-v 

aind thrAl tion of Annexure 11 chart I  
rcascned 

dispose Of the matter by a 
d 

T* 
4' Pt date O-F  rece- 

of one,  month from th e 

i dispos6d Of. No order 
PPIL 

Ito CO3t S ,. :  

sposal o f th e- ~representatjon Till di 
shall be 

stdtus quo c~ s on to—day 

ma ~ntained. 

Sd/_VICECHAIRMA!N 
Sd/MEPIBER (A)* '. 

nT.PTM 
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GOVERNMENT OF INDIA 

ATIONS 
DEPARTMENT'OF TELECOMMUNIC 

OF T14E GENERAL MANAGER TELECOM OFFICE 
S11LCHAR SSA:: SELCHAR 	 --- 

-------------------------- 

------------- 
........................................ 

------------ ................... 

-03-2000 Dated tit Silchal, the 11 
No. E-20/SIO/24 

To 

~Sri Sujit Das 
ri Sujit  

Haflong Telephone Exchange 

N.0 Hills. 

Grant of Tern orary status, Mazdoor. Sub: 

NEL. Ref I.. Your representat, on dtd. 

-0 1 -2000 in OA No. 5/2000. 2. Hon'ble CAT/Guwahati order dtd. I I 

NTL  received by this office on 15-02-2000 
along with a 

.With reference to your application dtd. 
xerox true copy of the court order dtd. 11-01-2000, you are hereby intimated that your representation 

iculars thoroughly scrutinised in view of the has been thorQughlyexAmined.& engagement part 	 d -01-2000 in OA No. 5/200.0 an 
ud ement and; observation ~ .pf Hon'ble CAT/Guwahati dtd. I I 

9 
v,., ,observed,that: 

lar which. are relevant cu s 
-representation dated ~e'do!e* s' not contain vital informations & p4rti 

ii ~ for the disposal of the present ,  case. 
4. ~0 	 urnents which are made 
agn i~ b. und. that your , r 	is not-supported with copies of dQc epresentation 
—M~i#&tures along with your application before the Hon'ble CAT 

at Guwaliati. 
'have not produced documentary evidence too in support of your engagement, as per direction 

3,  Y-,~ u, 
'ble Tribunal. of the Hon 

4.. ~
i ! 'Ban.- on recruitment of casual labourer lafter 30-03-1985 is still in force. 

	
intermittent I basis and for jobs. o rks. purely on casua e .You were ngaged,'timeAo,. time* 'for wo 

itio" -which.donot itself create any right over the status in question. 
- nature on verbal, requ s 11 

v 	 azdoor by any Telecom authority. ..You had he' er been appointed as casual rn 	 ar 
1v 

	

	 culars do not ffilfil the.eligibility criteria for granting you as "Tempor 
y 

Your engagement parti 7 
Status Mazdoor" as 	 lable.  at this end. p~r norms & records avai 

Under the' circumstances stated above, your request for granting of Temporary Status can not 
be acceded to and as such your representation stands rejected. 

General Manager Telecom 
Silchar SSA : Sitchar. 

-1 

R-0 
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VE,TRIBUNAL 
IN THE CENTRAL ADMINISTRATI 

Tv.: l 	 GUWAHLTI  BENCH 

ion No.357 of 2000 
Original Applicat 

f-decision: This the 5th day 
o f july.2QO1 

'Date o 

-Chairman Vice owdhuryl 

	

on'ble,Mr justice D-N, Ch 	 rA The H 
ive member harmal Administrat The Hon'ble Mr ,  K.K. S 

Sujit Dab 
Y -'al Nath a J 

3. 	Kaial ~ Das 
4.' Badal Banik 

Naru Ch Das 
'Paritosh Ch 	Das .  
Sh amai Biswash 

Sa~ 

	

	ra Kumar Da s. yand 
Aj ay kr Das 
Paresh ,  malakar 

.11. 	Paresh Das 

~ 12. Pratap t~alakax 
Parimal Maiakar 
Sambhu Das 

lb. Mainul Haque Laskar Y 
16. -Sankar Roy 	 .—Applicants 

The applicants.are working as casual labourers 
Telecom, 

under the Sub Divisional officer, 

.... 	... Haflong. 

By Advocates Mr B.K.- Snarma, 	Mr S. Sarma 

U.K. 	Nair- ~ 

versus 

J.- 	 ted by the 
1 	T~ P Union of..India, 	represen 

rz 
I-Sq. 	etary',to-tO the G o vernment of India, 
"ginistry of Commun ication, 
N ew.,Delhi. 
tie Chief Generai.Mana ger, 	Telecomf 

Assam Circle', 
Uiubari, 	Guwahati. 

3o 	The General'Managei, 	TelecOmt 

Silchar SSA, 
Silchar. 
5. 	Th ,- , Sub Divisional officer,. Telaco-m Respondents .... 

Haflong. 

By Advocate Mr A. 	Deb Roy, 	Sr. C.G.SoC. 

allullar 3~) A :: wicnat- 

eller with the annexure is forwarded to: - Shr 	
Q. 

it 
0, 	LGopesh Qha ~idLkRas _~o Lat 
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CHOW  DA-0 

This- is th- t,hird r und of lit.igat l ion,.pi rtain ~ _,9-,,to, 

the sixteen empioyeep to _,_'t n e 	nt ing, 	tem~po­rary 
in pli_~,ap,ts 

of Telecommuni ~ation Department-,.,... p 

tion claim 
I 
 that they were rendering their service 

applica.  
together from 1986 and years under the responden. ts for 

1987. They moved ~ his Tribunal from time to time for 

granting them temporary status as per the,.Scheme known as 

of 	Temporary Status and 
"Casual 	labourers 	(Grant 

1989 ,1, which provided that casual Regularisation) Scheme, 

employees who had completed more than 240 days of service 

were to be given temporary status. By Memorandum dated 

benefit of the 	 Scheme was aforementioned 12.2.1999 the' 

mpleted the requisite ..'extended. to t.h.cA,e. employees who cc 

period o.-f service-, upto 31.3..1997. it was also pointed out 

temporary status to the that the provision for granting of 

ployees.who were casual labourers was extended to those em 

,s o n 1.8-1998 and regularisation of casuaL 
eligible a 

e eligible as on wer labourers with temporary status who 

in O.A. 
..~.A,3.1997. The Tribunal by order dated 31.5.1999 

167 and 168 of 1999 directed h e respondents to 

the applicants. The to. 	 ntations of dis of the represe 
it 

	

ted 	the 	applicants 	to 	subm 
also 	direc Tribpfi~ 

I [ , 
- 	r 11 
	.-! 	 the 

0 n t a t i o n 	within 	specified 	period 	and 

43 	
o consider the case of the applicants as per ondents t P 

The applicants in 
Scheme or the prevailing guidelines. 

the Tribunal 
terms Of the aforementioned order ot 

representations alongwith some documents. By 
submitted 

U_I~ 	order dated 13.8-1999 their, representation 
. 
s were turned 

of an the. Tribunal by way,. 
---down.­  The ---a-ppl-i -c ants -again moved 

d'51 



e- r2- 

J! 	 O.A.No.!) Of 
0. A... which was numbered and registered as 

2000. The Tribunal by
, 

order dated 11.1.2000 disposed ot 

applica ts  t o  file, separate 
the said O.A. directing the . 	

n 

r 

I 

epresen.t'ations within a spb 
I  cified time and '  also to 

their service. By 
produce 'evidence about t,he period of 

the respondents again- turned down 
.order dated 14.3.2000 

his application. 
,the - claim of the applicants. Hence t 

led their written statement. 
2.. 	The 'respondents fi 

to the respondents the applicants. did not. According 

rk 	in 	the 	Department 	of 
wo complete, 	240 . days 

Telecommunication in any calerider year and were not 
in 

engagement as on 1.8..199 8 . In their written statement the 

respondent reiterated the facts,' -save and except the case 

o,f 'applicant No Shri Sujit Das, who, the resp ondents 

und to have worked for 240 days in one admitted, was to 

but was not in engagement on 1.8-199 8  and 
calendar year, 

afterwards 	in 
I 
 the 	Depart'ment 	of 	Te lecommunication ,  

sidered at the appropriate level. However, his case was,con 
for eligible not f ain 4 ng applicants were 	ound 

f:  

reguf isation. 
V 

learned counsel for the 
3. 	1~,;We have heard Mr S. Sarma, 

JIL 
appz'~J'cants and Mr A. Deb Roy,'- lea ~ned Sr. C.G.S C. at 

ished by the documents turn 
1,e n g t h 	 also perused We have. 

the 
the applicants, more particularl I y, the excerpts of 

Muster -Roli ,  Registe r, 	s,howing' the attendance of the 

appiicants , - from January 1997 tiii the month of Qctober 

The document cit-ed at page 9, Memo No.X-

2/ CONS/ ENQ/SDE (G) -HF/ 2 001-2002/2 dated 
8."5.2001 pertaining 

to. enquiry in respect of the complaint from Sri N.S. 

in that 
fice of the SDE (Phones), Haflong. Purkayastha, Of 

Sri Sujit Kr Das, case one of the applicants, name.Ly, 

to attend the office of the 
Casual Mazdoor was ordered 

Inqu i iry officer, SDE (Grp.), Haflong, on 12.5.2001.. 

9 

1F,m 
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4. 	i , rom 	the 	above 	documents ~ 'it 	is 	dif f icult 	t o 	accept 

the 	assertions 	of 	the 	respondents 	ruling 	out 	that 	the 

applicants - : 	did 	not 	complete 	240 	days 	work 	in 	the 

Telecommunications 	Department 	in 	any 	calendar 	year 

preceding 	1..8.1998 	and 	the 	applicants 	were 	.,not 	in 

employment 	as 	on 	1.8.1998. 	In 	our 	view 	the 	entire 	matter 

requires 	to 	be . 	re-examined 	by 	the 	respondents. 	by 

scrutinising 	the 	relevant 	documents 	including 	the 	Muster 

'Roll 	etc. 	We 	accordingly 	direct 	the 	respondents 	to 	look 

into 	the 	indi ~vidual 	cases 	of 	these 	..-,ppiicants 	by 

scrutinising the records 	including tne records, 	which have 

been made available before us. 	The subject matter pertains 

to 	livelihood 	of 	persons 	who 	worked 	as 	casual 	iabourers 

and 	who 	h,:).ve 	been 	agitating 	since 	1999. 	Therefor'e, 	we 

direct 	the 	respondents 	to 	complete 	the 	exercise 	as 	early 

as possible, 	preferably within two months from the date of 

rei~ eipt 	of 	the 	order. 	If 	the 	applicants 	produce 	the 

documents, 	the 	respondents shall consider the same through 

the 	scrutinising 	committee 	and 	pass 	a 	reasoned 	order 

thereafter 	for 	granting/according 	the 	benefit 	of 	the 

e for granting temporary status and regularisation as Sch -,~ e 

p e r.,  

VThe 	application 	is 	accordingly 	allowed. 	There 

Ilk sh 	P1,6wever l 	be no order as to costs. 

J 

Sd/VICE CHAIRMAN 

Sd/MEMBER (Adm) 

rzur_ k-Owry 

P 

nkm 
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MARAT SANCHAR 	NIGAM LTD. (BS 
1 1 

(A Govt. of India Enterprise) 
OFFICE OF THE GENERAL MANAGER 

SILCHAR SSA:: SILCHAR 
..... .... . . ..... ...... . .. 

- 	
­-------- - ------ ---------------------------------------------- 	 -­ ----------- ---------------- 

No. CXr/GH 0. A. 3 5 7/2000/SC/loose/ 16 	 Dated at Silchar, the 0 1 - 1 0-200 1., 

In compliance to the directions contained in Judgement or 
passed by. Hon'ble Administrative Tribunal, Guwahati in 0. A. No. 357~~ ~6bo tile -edse. of 
Shri 	Sujit Das 	was taken up for re-examination. For this purpose, a Verifi 	Ynmitiee~ was cationto'.  
constituted to scrutimse all available records to work out the engagement particulars for det'erm'"i'n"ing his 
eligibility for the benefit of the departmental scheme. 

The Committee scrutinized all Paid Vouchers/ Muster Rolis to ascertain the number of days flhait 
Shri 	S11jit Das 	 'I -was put on duty from time to time beginning trom 06-10-  i 
,The Committee also examined the records /.certiricates produced by Shri 	stijit  Das 
including c'ontroversial document claimed and submitted as the copy of the attendance reij 
containing the attendance of 16 persons frorn January 1997 to October 1999, and cross exan -lincd 1!1.. 
same with the concerned officials whose signatures appeared in the said document in order to establ ~ -;' ~ 
the validity an.dC0 ITCctness of these records. 

It emerged ftom the examination of records as well as author (s) that the attendance register wa,, 
false, fabricated and not an official record based on actual engagement. The same is not substantiated by 
any authenticated/reliablc records. 'rhe. paid. Vouchers/.Muster Rolls for corresponding period reveal 
that Shri Suift 

 ' 
Das was not engaged for any Departmental work for the period shown 

in the fabricated attendance register frorn January 1997 to October 1999 save and except the number of 
days shown in tile annexure. The said report is, therefore, factually incorrect and cannot be relied upon. - 

-The abo 
' 
ve exercise has clearly revealed that Shri -  - Sulit Das  was occasionally and 

intermi 
' 
ttently engaged as casual labourer for performance of work f6r which regular post is not justified. 

The number.  of days that .  Shf i Wit Das  -was engaged in each year is as follows: - 

Calend2r year . 	No. of days 
1987 	 85 
1988 	 120 
1989 	 112 
1991 	 30 
1992 	 296 
1.993 	 100 
1998 	 01 

(Month-wise details are available in Annekure) 

It is also established by records,that Shri 	Wit Das 	has not been engaged for any 
work after' 	March  1998 

The length of the casual service rendered by ShFf, 	SuRt Das 	as summarised above, 
indicate that though he worked for mor-d-fli-a-d-2-40 days during the calendar year 1992 he, however, was 
not working in the Department as X'0 1-08-19 " 98 Ad tfierefore, does not fulfil the essential condition for 

.-
grant of Tem'p~rary Status under ~5epartm,en"4~51. cheme and subsequent clari fl, cations. He is theretbre 
not efigible -for the benefit of T.-mpo.rary Status. Accordingly the claini of Shri S10it Das -Jor Y 
grant of Temporary Status and other ber.efit of the scheme is i ejected. 

1,  copy I 56-ther with the annexure is forwarded to: - 

I,- Shri—SIAJ4 Pas 
YSQLat ~~  GoVesh Chandra Das 
Vill  &  P.O.  -  Katigorali. 
D.J.,st. ­  Cachar, 

(Shriharl Roy) 
General Manager, BSN1_. 
Silchar SSA - - Silchar 

7~_ -1 



ATE.0171NITIAL ENGAGEMENT 

THE A P1 ̀1 IX A N T SUJIT DAS. 
(- ,'1SUAf­VA7,1)00R 

AIODE OF PAYAMN'r Le. 	 NAME 0 1 
C~17 BILLING/ NIASTFR ROLUAC 	 A.0. N, O. OF PARTICITIANS LC.VR. NO. 	 ENGAGED PASSING 	WHO HAS -'YEAR' NIONTIf DAYS  PARTICULARS Vr. No. AINIOUNT  By WHOM AUTHORITY 	PATI) A 987' October 	26 

_i~_ 	
ACG-1 7 	'Nil 	442.00 C 6f/-S _C DE/TDM-SC AO(c)  /SC 1987 	overnbor 

	

28 	ACG-17 	 .476.00 1987' 	 9 	 COT/SC DE DM-SC AO c /SC MR 

	

6 	527.00 	GOT/SC DE/-TDM-SC 	AO(c)  /sc 
1988 ,  January 	31 	A CG;4-1 	3 	527.00 COT/SC DE/TDM-Se —A _0 ~  2 ~_C Februa 	29 	ACG-17 	4 	493.00 D . TDE/SC DEfTDM-8C 1988 	June 	 AO(c) /SC 

	

30 	ACG-1 7 	4 	847.50' JTO C /SC DE/TDM-SC . 1988 ,  November 	30 	 AO(c)  /SC 
17 	885-00 AE / 

	

120 	 DEfTDM-SC AO(c) /SC 
989 	January 	31, 	 6 	914.50 AE w /HFL D fTDM-SC 	A0(c:),1S1- 1989 ,  Feb( ry 	28 	ACG-1 7 	_6 861.0 	AE w /HFL D rrnhA_gzr,  1989 	A ril 	 A( 

	

25 	-ACG-1 7 	15 768.75 AE  /HFL 1 89 , 	 DEfTDM-SC 	A 0 (c.) 

	

May  —2-8- —.. MR 	7 861 - 00  

	

~FL DE/TD1\A-SC 	A 0 (c ,.- p 112 
October 	15 	ACG-17 

	

97 	570-00 AO c /SC DEnDM-SC 	AO(c'g3c Decern er 	 dit,/Vr 	 - 11  600.00  AOc /SC AO c /sc 

	

30, 	 AC 
1992 
1992. 	

15 	dir/Vr 	 600-00 AO c /SC AOc /Se January 	15 	dir/Vr 	 A O(c) 
.1992 	 600-00 AOc /sC Aoc /sc 	A -  ~e  b  ru  ~qa 	 dir/vr 	 2-( ~/s G 
1992' 	 600-00 AOc /SC - AOc  /SC 	AO(c)!Gc Februa 	14 	7ir~/vr — 

	

560.00 AOc /SC AOc /SC 	AO(c) /,,,C 1992 	Marc 

 1 

 1) 	30 	djr/Vr 	

59 	
1200-00 Aoc  /SC AOc 	~AOjc 4L'-1 1992 	 ~1  5 !~ Erl - 	 dir/Vr 	 645-00 Aoc  /sc  AOc /S~~ 	(c 1992 	A  wil 	I 'r airlvr 	58 	6 5.00 AO c /SC AO(c) /SC 	L/  -s  —C  

1992 	May 	 AO(c) /SC, 

	

15 	d i r/Vr 	 ------------ 645.00 AO(c)  /sc 1992 	 AO(c) /SC 	AO(c) /SC dirfVr 645 ~60 	Ar-A 	 ----------- 1992 	June 	 1jVr 	 /sc  AO(c)  /SC ___Lo(p 
di 	

/~S 
1992 	JulY 	26' ~ - 	

1290.00 AO(r ' ') /SC 	AO(c) /Sc 	AO(c) /SC d  i  r1Vr  . 
1992, , 	August 	 1 JT8.66 AO C /SC 	A (c) 

	

19 	dirN ~_- 	.817.00 	 A0(c) /SC 
.0  

1992 -Se 'ember 	19' .  ­7—dii-W.'.17 	 _L _(c  1992 	-Octbl,er - –7— 	 .87400 AO(c) /Sc AO(c)  /SC 
19  - di~---J~~~—/s 	 AO(c) / , ~c ~c  C) /sc  

1992 FN_0\,enTbe --- 	 — :"674.00 A /SC AO 

	

19 	dir/V 	*135 	874-00 AO(q /sc .1992. 	Decernbt.;r 	15 	dirAIr 	 (c) 
690.00 AO(c) /SC AO(c) /Sc ----------- 

1993 	nuar 	2(F- - 	 - ACG-1 	2T- S  1040.00  SDoTis~7 DErFDM-,. 1993... 	1) "Ll 	19 	dirNr  7 
	 ........ . . .. L  

AO(c) / ~Ic 

874.00  __,~o~~ ~,C AO((,) /sc March 	T4 	dirlvr 	 1104.00 	/ ~SC 1993 	 7-­­ 	 AO(c) /SC 

	

31. 	ACG-1 7 1395.00 SDOT/sc DEITDWi--~1:,~- C 

	

100 	 2! 
1998 	arch. j -'­j 

	

_.j _ A

~ 7 	
-pM ............... 

	

DEn 	c 
JIGNAI*L)1 ~ 1';~ OF11IL11, 

, ).Ot, 

SmiKar Ws 
(IM.R. Choudliury SDE- WRQ/GH 	 TIZ. )'~,n I 

sr, 
AO (CIsll) 	 DE (P& A) 

	

-Circle Of.1-1cc lmcjil ~
bcr) 	

0/0 the GNff, Silchar 01,0JICUMT. 
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31-NARATSAW"C S BE-,) 

OFFICEOFTHESDE'Gr  )HAFLONG' 
--------------- ---------------------------------------------------------------------------------- 

brated &I Hlaf long,' 11- he 08 -05 -2001 No: 

Phone), , 
1-1-aflong 

Qf ficiohi are ordered to allm in the q/r Ice (?f -I~jjjeriip ied ol 7 J.210512 0 01 (it 14: 0 0 bf.s. 
onabove.ciledsubje ~,t. 

JVIS.Purlwyasstha, Sr. TOA ru). 
2,-'. Sri Eirai Ba.-rnan, 	 G/G 	SDE(P),Hqf&mg- 

Sri Sz~jhKr. Da.,-,. Casual Allazdbor. 

&7-1 B il(asi-  3ar".vah, .2 1,010 th. e SIDIS (G);  H af I ong, r 
`Sri Prasaiwa Kr. Allalakar, P.M. 

B.B. Chakrabory 
E n q m; ,  Of 

SDE(Gi 

Ca to-.-  —J-T- 
r 	 a's a The D,E(Q),010 /lie G.1,11. BSAfL, Silcha. fiorfiavourqf 	 7his he 

Order No. D.E. ,IC,,,)ISLCIHI-(-LICari-12COO-2001 A 2.510412001. 	
or h old L~~ The S-DE, 	 please be release ll? ,-,  OffIcial (1) to (3) .f 

enqza ry. 	
ey e 	 1) Sli V ,  Yhe S 1P., HC~601.;gfi~'rfavoler of information pleaw. Pic` 	aj, ' ret,--e qf 1~ IR. lodged y 

Purkayasi0a, S.r. 'FOA-(,(.;' oi-i 0410412001 lo 01C, P,4/llci 9 0 	S i 7 P "ice lot all 
'ian wif aqy q. 'NeL. Slaff i;-ia be,yubmilted wriltenslafe..'fmW 10 4, ~,, Notice boaralof :f iyawy T forinm 	ih 	.1 

Enquiry (91ficer. 
"WE(( 

10 1  
ok 

67 
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Absorption of Casual Labour ~~,i 
Supreme loupt directive Department of Telecom take back all 
Casual M6doors who have been disengaged after 30.3.85. 

in the Supreme-Court of India 
Civil Original Jurisdiction. 

Writ Petition (C No 1280 of 1989. 

Ram Scpal 	ore. 	 ...... 	Petitioners. 

-versus 

Un ion of India & ors 	 ...... 	Respondents. 

WAN 

Writ PQ tion Nos 1246, 1248 of 1986 10.5 , 177 and 1248 of 1988,; 

Jant Sin 4h & ors etc. etc. 	...... Petitioners. 

-versus 

~Jni on ~of india & ors. 	 ..... .... Respondents. 

We haVe heard counsel fop the petitioners. Though a 
countepliffidavit has been filed no one turns up for the Union of 
India even when we have waited fop more then 10 minutes for 
appea anl.e of counsel for the Union of India 

11 The principal allegation in these petitions under Art 
32 of thl Constitution an behalf of $he petitioners is that they 
are woMno under the Telecom Department of the Union of India as 
Casual Llbourers and one of them was in employment fop more then 
four ears while the others have served foe two or three 
years.1li-Ifttead of regularising them in employment Their services 
have bprn terminated on 30 th September 1988. It is contended 
that th I  principle of the decision of this Court in Daily Rated 
Casual fi ~ abour Vs. Union of India & ors. 1988 M Section (122) 
squarelf appkies to the petitioner though that was rendered in 
case of[Casual Employees of Posts and Telegraphs Department. It 
is al l , contended by the counsel that the decision rendered in 
that c also relates to the Telecom Department as earlier Posts 
and "F ie 1 im raphs Department was covering both sections and now 
Telecal i ias decome a separate department. We find from paragraph 
4 of 

~
tlifl  reported decision that communication issued to General. 

ManagqQelecom have been referred to which support the stand of 
71"oners. the,pel' 

1~ " 

 By the said judgment this Court said 

I  " We direct the respondents to prepare a scheme an a 
rationallossis for absorbing as far possible the casual labourers 
Who hap e;been continuously Working for more than one year in the 
posts qr(j Telegraphs Department". 

IMF 

Aivocats, 



."A 

We find the though 	in paragraph 3 of the writ petition, 

it 	has ;been 	asserted by the petitioners that 	they have 	been 

woryingi more than one year y 	the counter affidavit does hot 	dis- 

pute blat petition. 	No distinction can Pe drawn between 	the 

petitio Prs 	as 	a class of employees and those who were 	before 

this 	conurt in the 	reported decision. 	On principles j 	therefore 

the bandfi&B of the decision must be taken to apply to 	the 	peti-- 

tioneWiNe accordingly direct 	that the respondents shall 	prepare,  

a 	scheme on a rational basis absorbing as far as practical 	who 

have 	cahtinuously worked for more than one year in the 	Telecom 

Deptt. 	and this should be done within six 	months from now. 	After 

the 	sch me 	is formulated on a rational 	basis, 	the claim 	of 	the 

petitiolers in terms of the scheme should be worked out. 	The writ 

petition are 	also disposed of 	accordingly. 	There will 	be 	no 

order 	4!~.-~ to costs on account of the facts that 	the 	respondents 

CUMUnsm- 
I 	. 

has 	not 	chosen to appear and contact at the 	time 	of 

hearingkough they have 	filed a counter affidavit. 

Sd/ - 
	 S d 

Rangailath Mishra) V 
	

K uldeep Singh) U. 

New KIM 

April ,  !"I, 

ri 

AT"Ist," 

~jw 
AdvOcatd" 

k 
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REOULARISATION) 

CAI;A:. L LABOURERS (GRANT OF '  T' E11 1`1 0 R- AR Y STATUS AND 3CRE 10 

This scheme shall be called "Casual Labourers( Grant of 
y Status and Regularisation ) Scheme of Department of Tela "",  , qmmunication. 1989 1,  

1 1 	This scheme will come in force with effect from 
I.X$9,,onwards. 

~ 	This scheme is applicable to the casual labourers 
em,r,-)qQ I ed by the Department of Telecommunicati ons . 

4.  K~I! 	The provisions in thp scheme would be as under,, I 	h 
A) 	Vacancies in the group D cadres in various offices o f the e P r t9 R '** nt of Telecommunica lions  would be exclusiveh filled by reg ,  laril5ation of casual labourers and no outsiders would be appo 11 

 in jec) to the cadre except in the case of appointment on 
ionate grounds, til'! the absorption of all existi ng casua l 

labNors fulfilling the eligibility qualification prescribed in 
the Alevaht Recruitment Rules

~ However regular Group D staff 
rend,hrii d surplus for any reason' will have prior claim for absorp-... 
tion against the existing/future vacancies,ln the case of illit-
erat 

1 
a sual labourers,the regularisation will be considered only 

agail i 5j those posts in respect of which illiteqacY Will not be an impelp 
I ent in the Performance of duties.They would be allowed age 

relafation equivalent to the period for which they had -  worked 
cont[ndouslV as actual labour for the Purpose of-the age limit 
pres..-:rlbed Vor appointment to the group D cadre, if required.Out 
side recr..titment for filling up 

, 

I 	 the vacancies in Br. D will be 
perj§ ed only under the condition when eligible casual.labourers 
are 	available. 

B T QA I 	regular Group D vacancies are available to absorb all .I-Me jcQual labourers to whom this scheme 	is 	applicable, the Casual 13abourers Would be conferred a Temporary st a t us  as  , r  
the JeAls I given - 	=- below. 

status ~ 

e ml P 	P Y 	status would be conferred on all 	the 	casual 	1 	-- a  bour Trs. currently 	employed and who have rendered 	a' 	continuous wr-yic"e, 
encaq d 

at 	least 	one year, 	out of which 	they 	must 	have 	been 

Is 
On 	work for a period of 240 days 	(206 days in 	case 	of off''ic- 

11  designated 
V"observing five day week). 	Such casual 	labourers will 	b e  

as Temporary Mazdoor. 

50h, 
ferenhEho 

conferment 	of temporary status would be 	without 	re-- the creation 	/ 	availability of 	regular Or, 	D posts. 

iii) JoIrment 
n o ,- of temporary status on a casual 	labourers 	would "LG 	anyolve 
engl ao. mapt 

any change 	in his duties and 	responsibilities. 	The 
will 	be 	on daily 	rates be 

 of pay on a need basis, 	H e 	may  U 	Idplfoyed any where within 	the 	'recruitment 	unit/territorial circles in 	the basis of 	availability of work. 

i v J 	_q - - MI 1011 casual labourers who acquire temporary status will not, 
noweveh "Ie l brought on to the permanent establishment unless they 
Zire 7 skelted through regular selection process for Or. posts. 

Alf 
: orary status would entitle the casual labourers to the 

follow 	benefits tea 

0ocam 

~M 



, ~1~ 

at daily rates with reference to the minimum of the 

Y P 0 13plof regular Gr,D officials including DA,HRA, and CCA. Pa. 

WRIMAM"lits  in Yespect of increments in pay scale will be 

admissike fop every one year of service subject to performance 
01 d=VKfor at least 240 days (206 days in administrative offices 

oblel"ILd 5 days week) in the year. 

Lyale entitlement will be on a pro-rata basis one day for 
every k0ldays of week.Casual leave or any other leave wila not be 
admis i 

 ible. They will also be allowed to carry forward the leave 
at thbill crediton their regularisation. They will not be entO 

tied toy the benefit af encasement of leave on termination of 

servic,Q 1 1for any reason or their quitting serviceI2 

JMWAI .;ing of 50 X of service rendered under Temporary Status 
I"~ i for tho Ourpose of.retirement benefit after their regularisation. 

~~ 	I 

I V) 	OfAr rendering three years continuous service on attainment 

of teMpoffax -y status, the ca ,.~,.;ual labourers would be treated at par 

I , 	 - 	 of contribution with Ad regular M. D employees for the purpose 

to BeAd"I Provident Fund and would also further be eligible for 

the gya K ul of Festival Advance/ food advance on the same condition 

as I applicable to temporary Gr.D employees, provided they 
furnioO two su7eties from permanent Govt. servants of this: -, De- 

MAW& 
P I I I II 

vi) thfil they are regularised they will be entitled to Produc-
tivity 

, 
jinked bonus only at rates as applicable to casual labour. 

	

l~ 	Nc; bel-lef its other than the specified 	above will be 

a4mNsible to casual labourers with temporary status,, 

13. 	1 	Despite conferment of temporary status,the offices of a 
Casuil I'labour may be dispensed within accordance with the rele-- 
vantOlvisinns of the -Andustrial Disputes AW.1947 an the ground 

of aval1lability of woM A casual labourer with temporary staW:- ,  

can 4uife service by giving one months notice. 

9. 	1 1 	if a labourer with temporary status commits a miscon--- 

	

, I 	 reaso--- duct alld the same is proved in an enquiry after giving him 
f-jabdh 6pportunity, his services will be dispensed with. They will 
no"i -Ife 11. 1. 	 termina-- 1-titied.to the benefit of encasement of leave on 

tionTON services. 

The Department of Telecommunications will have the 
powe in make amendments in, the scheme and/or to issue 	instruc -- 

tion& 	details within the. framing of the scheme. 

@ 	(d. 
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AININEX Ur3% E­" ,­ ',J ~ 

No.269-13/99-STN-11 
Government of India 

Department W Telecommunications 
Sanchar Bhawan 
STN-11 Section 

New Delhi. 

Dated 1.9.99, 
T 0 

11 Chief General Managers Telecom Circles, 
11 Chief General Managers Telephones District.., 
11 Heads of other Administrative Officz ~ -~ 

11 the IFAs in Telecom. Circles/Districts and 
ther Administrative Units. 

Subp eqularisation/grant of temporary statup to Casual 
layourers regarding. 

Si r 
1 am directed to refer to letter No.269-4/93-STM-11 dated 

1 1 .2.69 --irrAlated with letter No.269-13/99-STN-11 dated 12.2.99 
on th subject mentioned above. 

In the above referred letter this office has conveyed appro-
val A the two items, one is grant of temporary status to the 
Cas"as Labourers eligible as on 1.8.98 and anothprt on regulari-
satio 

' "

~ f Casual Labourers with temporary status who'are eligible 
as 

1 
31.3.97. Some doubts have been raised regarding date of 

egffe,,It of these decision. It is therefore clarified that in case 
of wif-It of temporary status to the Casual Labourers , the order 
datW 12.2.99 will be effected w.e.f. the date of issue of this 
order and in case of regularisation to the temporary status 
Mazdabrs eligible as on 31.3.97, this order will be effected 
W.S.11 1.4.97. 

Yours faithfully 

(HARDAS SINBH) 
ASSISTANT DIRECTOR SENERAL(STN) 

All recognised Unions/Feds .rations/Associqtions. 

(HARDAS SINGH) 
ASSISTANT DIRECTOR GENERAL (STN) 

01  

COO fk  
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IN THE CENTRAL AMINISTRATIVE TRIBUNAL 

GURAHATI BENCH 	GUVAHATI- 

O-Ae NO- 110 OF 2003 

Shri Sajit Das. 

****9*** Aalicant* 
_Vs- 

Union of India & Ors. 

....... RE skon, dent s - 

And - 

In the matter of 

Written Statement submitted by 

the respondents. 

The humble respondents beg to submit the Para -wise 

written statement as follows 

That with regard to the statement made in Para 4.1, 

of the application the respondents beg to state that the respondents 

vere very much sincere to comply with the judgement order and 

directions passed by the Hon'ble Tribunal in. each O-A- in the 

previous three modkig rounds of litigation- 

The applicant filed a contempt petition against 

the respondents in C-P* No-44/20009 arising out of O-A- No. 357/20001, 

vhich was disposed of by the Hon'ble Tribunal vide judgement and 

order dated 24-05-2 001  with remarks that "the judgement and order 

dated 25.10.2000 in 0 -A - No -357 of 2000 has been implementedt 

Accordinglyv Contempt proceedings is closed It* 



-2- 

A copy Of the Judgement and Order dated 24-05-2001 

in CP - No - 44/2000 ( 0 -A * No * 357/2000 ) is one lose d 

herewith and marked as Annexure-B. 

There is no information at this end whether any 

written statement was preferred to the Hon'ble Tribunal stating 

that the ratter was under consideration and would be corsidered, 

for grant of Temporary Status* 

2. 	 That with regard to Para 4.2, of the application 

the respondents beg to offer no comments. 

3* 	 That with regard to the statement made in Para 4 -39 

of the application the respondents beg to state that letter dated 

30-04-1987 of Dist - Employment Officer y  Haflong appears to be a 

call letter and not any jEs appointment order. The applicant was 

not appointed in any capacity in the department. 

40 	 That with regard to the statement made in. Para 4.4,, 

of the application the respondents beg to state that after imposi-

tion of ban on regular engagement of Casual Mazdoor l, they used to 

be engaged in those days against specific work and money receipt 

used to be talmn. against payment in ACG-17- This is not a pay 

bill form of regular employees in the department. The applicant 

in this OA has no involment in the order dated 16 .07-1991 as refe - 

rred in this Para - Order dated 16 .07-1991 has no relevance with 

the claim of the applicant in this O-A- 110/2003. 
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150 	 That with regard to the statement made in Para 4.59 

of the application the respondents beg to state that as per the 

committee report based on actual payment record of the applicant;,, 

he was not in engagement during 1996. 

A copy of the committee report dated 09-06 o2000, 

which reflects the engagement status of the 

applicant In. the department from tine to time, is 

enclosed herewith and marked as Armexare -C. 

	

6. 	 That with regard to the statement made in Para 4-69 ,  

of the application the respondents beg to state that the directions ,  

J& the orders of the Hon'ble Tribunal were complied with sincerely. 

The application of the applicant in O.A. No. 167/1999 was disposed 

of by passing reasoned order vide this office letter No- R-20/ 

SKD/13 dated 13-OB-19990 

A copy of letter dated 13-06-99 is annexed 

herewith and marked as Annexure  - 'DI  - 

	

7. 	
That with regard to the statement made in Para 4-79 

of the application the respondents beg to state that it appears 

that Annexure-5 document of the applicant is a -representation 

dated 09.09.1999 addressed to GMT/Silchar signed by 
one Shri 

Shaabhu Das and not by the applicant Sri SaAt Das in this O-A- 

S. 	 That with regard to Para 4-83, of the apPlicatiOR 

th e re spon dent s b eg t 0 Of fer no comment s - 

90 	
That with regard to the statement made in Para 4 ,99,  

of the application the respondents beg to state that the direction. 

of the Hontble Tribunal da order dated 
11 *01 -2000 was complied 

with by 
passing reasoned order vide this office letter No. 3-20/ 

Id 	 4 - 
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letter No. 3-20/SU/24 dated 14 -03-2000 is enclosed herewith 

and marked as Amnemire-S. 

10. 	 That with regard to the statement made in Para 

4-10, of the application the respondents beg to state that the 

applicant was informed the fact by passing reasoned order on 

,the basis of the report of verification committee placed before 

the SSA Head. 

As per the recommendation of the verification 

committee on its findings and eligibility criteria laid dow 

in _CGMT/Guwahati D.O. No - Estt-9/12/PART -1/23 dated 28-03-2000t 

the application of the applicant was disposed of vide letter 

No. CAT/GH 0-k- 357/2000/$C/loose/16 dated 01-10-2001 in com -

pliance to the Judgement and order dated 05.07-2001 of CAT/GH 

in 0-A* No- 357/2000. 

Copy of 310 dated 28-03-2002 is enclosed herewith 

and warlmd as Annexure-Pe 

That with regard to the stgtement made In Para 

4.12(a )of the application the respondents beg to state that 

the presence of a person in a particular Place 

In a particular occasion does not' indicate his 

presence or continuation In se 
. 
rvice in the depart -

sent. In this connectiolt the official cominunica-

tion and statement of SMT/Haflong dated 19.09 .2001 

addressed to the verification committee  is  encloselffl  

herewith and marked as Annexbre -0 - In the said 

statement at Para 1  in pagelp the statQs Of Sri 

'Sajit ])as has been clarified. 
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12- 	That with regard to the statement made in para 4.12 

(b & (c )j  of the application the respondents beg to state that 

in, this connection, a letter dated 01 .08 .2002 from 

Sri Himadri Deyp Contra ct or . N -C - Hi 11 s jq  Ha flong addre - 

seed to SIE (Group )/Hafloxg is enclosed herewith and 

marked as Annexure -H. 

The communication clearly indicates that Sri Sujit Las 

is Contractor's Iabourer and his services are being 

j 	 utlised by the contractor at Haflong. 

Sri Himadri Dey is an authorized contractor of BSKL 

erstwhile Telecom and doing line construction and cable 

IyIng works In N -C - Hills for last few years and in 

other places in this SSA also. 

Regarding status of Sri Sajit Dast  the following documen 

ts are enclosed herewith 

(i ) Money receipt dated 05- 11 -2002 from Sri Saj it - 

%s for work done for the contractor, Sri Himadri-

Mey of College Road, Hafloxg, from 01-10-2002 to 

30-10-2002. ( Copy enclosed and marked as Annexure- 

Ill. 

(ii) Money receipt dated 03-12-2002 from Miri 

SuJit Das for work done for Sri Himadri Dey r  

contractor #  Haflong during the period 01*11*2002 

to 30-11*2002- ( Copy enclosed and marked as 

Ann exure -J - 

(iii ) Money receipt dated 04 -0~ .2003 from Sri SUJit .- - 

Das for work done for Sri Himadri Deyt cont.Tactort 

Haflong daring the period 01 .03-2003 to 31-03-2003. 

(Copy enclosed and marked as AnnexUre -K 
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In this connection a copy of letter dated 25.06-2003 

f ron SD3 (Group ), Hafloxg, N -C - Hills addressed to 

GMT,, BSNL/Silchar is produced herewith and marked 

as Annexure-L. 

SDE (Group Ykaflong has claridied under what eircurstan - 

ces an identification was given to the contractor's 

labourer on specific request from the contractor, in 

view of the prevailing situation there. 

Above comaunications/docusents clearly indicate that 

Sri Sajit Das is not a departmental worker and he is 

adopting fraudulent means to establish him as a depart- 

wental worker. There is no casual labourer in this SSA. 

13- 	That with regard to paras 4-13 and  404t of the appli- 

cation the respondents beg to xtatexUack offer no comments. 

140 	That with regard to the statement made In para 4-14, 

of the application the respondents beg to state that no attendance 

register used to be maintained for casual engagement Money receipt. 

against payment for purely casual engagement used to be taken in, 

ACG-17 form and were incorporated account vouchers. The Telephone 

line maintenance and construction works in the SBA are done through 

contractors since long back. It is not a fact that the applicant 

containuing in work till date without any break. 

For any engagement, payment particulars are incorpoarated in the 

ACE-2 A/C vouchers- But thorough scrutiny and examination of the 

A/C vouchers of the division could not establish the correctness of 

zfxtkaxa statement of the applicant. 
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1 0 	 That with regard to Para 4-15, of the application, 

the respondents beg to offer no comments. 

Committee report based on actual payment vouchers 

that the applicant was not in engagement since 1993- Moreover 

since 1998 works in the department are being done through contrac- I 
tors/contractos labourer. The department has no liability to '/ 

regularise the applicant,, if his service is utilised by any 

cont ,ractors or any other agencyo 

	

t. 

16. 	 That with regard to the statement made in Para 4.16 9, 

of the application the respondents beg to state that the applicant, 

was never appointed against any Post in the department- As such 

his con, tinuation In the service does not arise 'Records reveal 

that he was casually engaged upto 1993 and Ist day in 1998- 

	

17. 	 That with regard to Para 5-1v of the application 

the respondents beg to state that the statexent is not agreed. 

	

16. 	 That with regard to Para 5*2 v  of the application 

the respondents beg to state that there has been no violation 

principles of natural justice. 

19. That with regard to Para 5-3, of the application 

the respondents beg to state that the statement is not agreed. 

1 	 200 	
. 

I I 

	 That with regard to the statement made in Para 549 

of the application the respondents beg to state that the earlier 

conteupt p etition of the applicant has been rejected by the 

I 	Hoa lble Tribunal- 



rII-M 

Hon Ible Tribunal - 

21 * 	 That with regard to the statement made in Para 5-5y , 

of the application the respondents beg to state that the appli -

cation of the applicant is liable to bei rejected* 

22- 	 That with - regard to paras 6 and 7 of the appli - 

cation the respondents beg to offer no comments* 

23* 	 That with zegard to the statement made in Para 8. -i q  

of the application -  the respondents beg to state that fte 

applicant was never appointed ir, the department in any capacity* 

He was zerely engaged as casual mazdoor time to time on actual 

need basis on the availability of work. He is MO longer in 

engagement in the department since long back. As such, extending 

0- the benefit Of the scheme 
of 1998 with retrospect ive ef fee  

I 

does not arise.at  all- 

240 	
That with regard to the statement made in, Para 892 9  

t the Hon'ble - 
of tile application the respondents beg td state tha 

Tribunal way be Pleased to reject the application of the 

..p3cloatin appli0ant,' 	
ara B-39 Of the aPP"Cat 'on  

250 	
That withregard to P 	

not agreed* 

the 
I 

-respondents beg to state that the st ateme"t  

26. 	 That w
ith regard to the statement made im. 

Para 8.49 O f the application the 
respon dents beg to.state 

that the applicant ' s  not 
ent it led- for any  relief- 

Veri f icat ion " * * " - 4  * ' 
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'ke i, 	fkrw~#,tz awidko- 	presently  

workimg as 4at-. _D ri~e_e,~o rc Tikcem Ctjot) big duly 

authorized and competent to sign this verification, do hereby . - 

solemnly affirm and state that the statements made in paragraph 

. are true to Vy ]Qaowledge and belief and 

those made in paragriph 	being matter of records o,,are 

true to my information derived there from and the rest are my 

humble submission before this Hon'ble Tribunal 	I have not 

suppressed any material fact. 

Amd I sign this verification on this ryth day 

o f 'N 0 VIRM 	2 0 03 0 

Deponent. 

rPI:'Corr 
qrEa, 4 71  471) f :fYTT.I:rT7 

a 

1 	 4 

I 
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"C" , ~_j ANN-EXURE 

Verificafior. of 'records of Castial Labourers in Assam Telecom Circle. 

Ref: Hon'blc CAT Gulwahati bench decision dtd. 
31-08-99. 

NAME OF THE APPLICANT 
CASUAL-MAZDOOR 

iv 
C) 	 w l 010 

THE LABOURER HAS 2. 	p/A NO:," 
&i4i TO COURT 

FATHER'S NAME AND ADDRESS 

DATE OF BIRTH 

AGE AS ON 01-08-1998. 

DATE OF INITIAL ENGAGEMENT 
MODE OF SELECTION (THROUGH 
EMPLOYMENT EXCHANGE'OR 
ANYOTHER 
METHOD 

NATURE OF DUTY PERFORMED 

PRESENT STATUS OF -THE 
MAZDOOR 

SPECIMEN SIGNATURE P~ TIfE 
MAZDOOR 

EN6AGEMENT PARTI~ULARS 
FROM THE DATE'OF INITIAL 
ENGAGEMENT (as per ., 
=ached shed) TILL 01 -08-98 

(~~ 0  p e  
cr 15,~ 

- 01 - It) - 19 13 $ 

10 "`7L. 	- 
9 0 4- , 

RECOMMENDATION OF TIRE 
COMMITTEE WHETHER CASUAL 
LABOUR SHOULD BE GRANTED 
TEMPORARY STATUS OR NOT 
KEEPING IN VIEW GIDE LINE 

RECOMMENDATION OF THE SSA 
HEADfUNIT 

C,ener&j bdanager Telecm 

0) 

Circle Office member AMS, 
i 

I'A DE & ~IAS  *S"c 



1200-00  1 AVA91-1b%- 
.00 TAP—J,~) /SC ~QC 

ra T AAg nn I AO(c) /SC 

118.qq~c  ~/Sc 
~ 1 7.00 J AO(c) /SC 

135  874.UU A 

690.00  A 	c ISC 

23 .00 j—o4o S OT/SC 
874.00  AO(c)  ISC 

AO C /SC 
:H- 1395.o4o- 
S  1104.0 

 o SDOT/SC 

/SC AO(C) IZA,  
/Sc ~AQ c ~/SC 
/Sc  AO(C) /SC 
/Sc A 	—/—SC —±2uc 
/SC  ~Cisc --~ 
/SG AO(c) /SC 
/SC  ~AO c ~/SC 
/Sc AO(c) /SC 
/Sc ~c Ms C 
=/SC I  Aq DC / —SC 
/sc  —±2LcLI—se 
/Sc  ~ac ~'s C —! 
mr. I 	AO(d ISC 

/Sc  I-Aquc —/SC 
/qr T-7-A-0(c) ISC 

~-00-0-  I AO(4!SC 

% 

X—ENT R$  AM 

NAME OFTHEAPPLIC,4NT : SUiff DAS. 
~ ,dc'FYAF UA7DOOR 

MODE OF FAYMFNT Lf- WILLING/ 
7NAME 7OF 

A.0. 
MASTgRROLUACC-17 ENGAGED PASSING WHO HAS 

NO. OF PARTICUIARS 	NO. 
PA 	Vr No. AMOUNT  BY'V WHdM ATAHORM 6 0 PAID 

,E  MONTH  DAYS  _R__~U  
Nil 

ot) 
442.00 ft 

nn  
COTISCI 
COT SC  COT/SC 

October  ACG-17_  
9 476.00 COIT/sc; TOTD—M-SC ~/SC 

November 28 7-  ACG-17 — 
6 527.nn COT15L"' 	rTDM~-SC AO(c) /SC 

'1987  December  31  MR  — 
35  

,G-17  3 527.00  C T/SC -TE/ffM--SC -~ISC 
41988 January  

JE~a 
31 

ACG-17 — 4 0o  

C  T'SC 

-C /S, 2y. TDE/SC 

E~E/AH 

C  / - -UE-  —TD —SC f 	P T / ~SC 
1988 1988  Fe J 2  

ACG-17  847.50 JTO(Q /SC 
6 

DUTDM-~~C AO(c)  /SC 
June  30 

~o AC lr~ 17 L- 
F::4 , 

7  68500  ~FL -CE~/TDM-SC AO  c)  /SC 
1988 November 

120  
ACG-17 6  914.50  ~/HFL TUFDM  SC —/SC AKO(d -!~02~ 

—9 9-8  —Januafy-  31 
G 6 881.00 ±Ejiyj/HF-L -UE-/—TDM-SC _~~/SC~ 

1989 February 28  
C  - ' 
CE 

E EA G I ~7 15 768.75  /mH  AE w 1H -ff0fDM-SG AO(c) tSC 
1989  _ 	April 25  

7 86 100  _6Ee/_HFL -D—EfTDM-SC.. ISC  
1989 May 28  MR . - 

112 
4 C 

1 
I 	lit 

1 
1 	97 1 	570.00 AU C  DUMM-SC AOfc) Isc 

1991 	DecernDer 
30 

1992 	Janus 	15 	dirNr 

1 
992 
	Janus 	Is , 	dirNr 

1992 	Februa 	15 	dirNr 
dirNr 1992 	February 	1-t 

79-92 	March 	30 	dirNr 

1992 	April 	15 	dirNr 
fg-9-2 	April 	15 	dirNr 

dirNr -T9-92 	May 	15 

a  
1992 -- M8 	15 	dirNr 

-f9-92 E:June 	30 	dir/~~r 

1992 	 26 	dirNr 

-T9 9 —2 	August 	19 	dirNr  
1992 jW; be — — —dirNr ~Mber  __19-. --- 
1992 	October 	19 	d  ir—Nr- 

1992 November 	19 	'dirNr  

1992  -6e—cember 	15 	dirNr 
296 

1993 	January 	26 	ACG-1 7 

.1993 Fe ~rua 	19 	dirNr 

1993 	 24F 	dirNr 

1993 	August 	31 	ACG- 17 
1100 

1998 	ch  I 	I 	ACG-17 
A 

SIGNAMRE OF THE COMMM7EE MEMBERS 

i~r 
sDE(RRC)/GH, 

(Circle Office Member) 

(MR. Choudhui ;( /4 m 
Sr. AO (Cash) 

0/0 the GMT, Silchar 

1 :~: 

0  

I.R. P a I n 
DE (P4A)l  

O/OtheGMT. 

4 



GOVERNMENT OF IN DLA 
DEPARTMENT OF TELECOMMUNICATIONS- iA)V*&OAE'-@ 

ERAL MANAGER TELf,, COM., OFFICE. OF THE GEN 
SILCIIA'R SSA: SILCRA.11 -I 

- — -------- 

No,E-20/SKD/13 	 Dated at Silchar, t ~ie J P A,ugust'99 

To 

V .  

Ref. Your representation dated 16-6--99. 

Sub Grant of Temporary status 

With reference to above, you are hereby intimated that your represent i6on has -been 
thoroughly,in view of the judgement and observation of HonoUra ble C.A.T,'1Guwahati ;tined 31-05-99 in O.A. No. 167 of 1999 and observed that 

Yotir representation dated. .................... ....... 	 is vague an withoutirequisite 
and vital information and particulars. 
It isnot supported with copies of documents filed befQre'tlie ,C.A.T. Guwahati in 
connection with cited case. - 
Available records at this end do not fulfil the minimuili criteria for granting you as 
temporary status. 
No register or record in regular basis is maintained fol ,  casual labourers.'Hence in 
absence of concrete documentary evidence, it can not be:checked and cross — 
checked at our end. 

5. 	Ban on recruitment of casual labourer after 30.3.85 stiiI in force. 

Under the circumstances, stated above your request for grApt pf t empo rary.  status can not 
be entertained and as such your representation stands rejected. 

I 

Z_j 

General Manqer ~ Telecom 
Silcliar $SA, 8 Ichar-788.001 
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-------------- 

­20/SKIN24 

0 V I.." I N PA fT 1 ,  0 1 1 1H i ";A 

Dl.`PAI ~̀ TKEINT 
OFFICE OF THE Ai A VAPm,  L 

SILCIIAR SSA:: SILCTIAR 
------------------------------- ----------------------- --------------------------------------------- ----------- 

	

bl'V 
Dmvd;ll SlIchm, I ll( ,  1 -1 11) 1 . ,. ).()M) 

"14,  

/ ,ro 
I 	 ri Stii't Dis 

I lafloq Telephone Exchallge 

N.0 Hills. 

Sub: - Grant ofTcrnporary status Mazdoor. 

Ref. - 1. Your rep rescritationdid. NIL. 

2.11oii'blcCAT/Guwaliatiordi~rdtd.11-01-2000iiiOA,No.5/2 000. 

With reference to your application did. NIL received by this ollice of' 15 -:02 -20OU along %vilh I 
-esen xerox true copy of tho court order did. 11-01-2000, you are licieby intilimicd that yotir ielm 	lalioll 

'llliCUIll,'; (1101101.1ghly SOUtilliSCd, ill ViOv ()f 111 C has been thoroughly examined & engagelliCtit 1), 
judgement 'and observation ofl-lon'ble CAT/Guwalillti did. 11-01-2000 Ill OA No. 5/2900 and 

observed that: - 

pallictilills which alc lulmilil 1. Your representation dated NIL does not contain vitill illf ,01111iltiolls 

for the disposal of the present case. 
-fell wilh coplcq ol ,  (loci 1111cills which arc illade 2., It i.q Found that your repicscillillioll is not slippol 

Ann~xturesalongwith our application bcloi c the I loWbIc CATat Umv 1 . 1, 
y 

You have not produced documentary CVI(]C'IICC too ill SUI)II01t of your eng.a.genmit, as 11cr dilecti011 

of the lion'ble Tribunal. 

Baa on recruitment ofcasual 11113101.11'Cl after 3M3-1985 is still ill 1`61 , ce. 	- 

You wcrpc-cngagcd, time to finic, for Nvotks puicly oil casual basis a .
')d 161 Jobs o 

i 

 C illicl 1111(tclit 
I 
nature on verbal rquisition which donot itself create any Fight over the statt , is ill quest[011. 

YOU INI'd 11CM -  been al)I)Oil)tC(I Its eth11,11 111 ~14(1001_ by Bily TLACC-0111 ;Rll 1101 ll .y. 

Yotir clig, 
I 
 1gellient 1) (11ticulArs do not fitilfil the eligibility Clitella l'or glaillillp you ; I's 	I I i 1) (11111) ,  

Status Mazdoor" as ' er noinis &.records avallable at this end. p 

Under thecircunistAriccs stated above, your miticst for gialitilig,  ofTellipolaly slattis Call liol 

be acceded to and as Such your represcmation stands rejected. 

Gencial Managei Telecom 
SlIclim SSA : Sildiar. 

/I_ (JI A R 



Government of Ind.ia,' 
Deptt-of Ile lecom-qiun i cations 
0/0 -the Chief Gi6i ,.eral Mdnagerf 
Assam Telecom.Circle 
Guwahati.- 781007-.. 

Dated the . 28th muj.ch,20.00t. 

M --de a r 

A list of casual Mazdoors workiny as on 1.8.' 98  was 
forwarded by your office for granting temporary status as per 
scheme pronounced by Telecom.Directorate in ji ~ s_ letter no.269- 

10/ 9-STN dated 7.11-89 (copy'enclosed) Vv! names of casual 

mazdoors recommended by your SSA are givbn in Annexure "A". 

However, it is observed that apart from thes ~b. names, additional 
numbers of Casual Mazdoois have approached Hon'ble CAT from your 

SSA for granting of Temporary Status to then.( . 
As enclosed Annex-

ure B). 
sorted 

The Hon'ble CAT has directed that 
i 
the matter be 

out by making.detailed'scruitiny and examination in consultation 
-, sed in every - case with the records and a speaking order be pzv., 

individually. For.this purpose, it is requitiod that a 'committee 
~'bf- which one member comprisi.ng-3-members be consitutedIly - you out'. 

om Fne 	 while :!'A member would be e o~T`ce OMcc~e shall be r a n 	
b shoul 	A I!% officer I 	cc 

DE(P&X)of your 'SSA and 3rd mem ex s ~ 	
......... 

from Finance side of your SSA Mr.& 
m r f'or th 	af6reside of Circle Office is hereby nominated a,s me 

committee for your SSA. The above:mentioned Pommittee should . be  

.constituted immediately so th at  i t comp ] (.~t e s - its task by 

30.4.2000 positively- 

-Broad Terms of reference of the committee . 
should be 

I 
 as 

under. 

i) 	The committee shall interview aJ,,'. casual labourers 
appearing in Annexure A and B above and obt;,"i.in their photograph 

(duly attested by the committee) as well as t , .I.gnatures. 

The engagement/payment record of c.-Ich labourer shall 

beve 
. 
rified on the basis of payment particularti and - signatures of 

labourers. 

eligible for : grant of Temporar 
iii) 	A list of Mazdoors 	

f g1l 	ines-for grant- 
status-should be . , prepared on the basis 0 	Vel 
ing temporary status to Casual Mazdoors issu . by Deptt.of* Tele 

letter no 
. 	

-1.0/89-STN dtd. 7 - 11 ~ 89 and subsequent 
com vide 	 269 
letter'- no.269-4/93-STN 11- dtd.1'7.12.93 and ,p.so 26c)-4/93-STN II 

dt.12.02.99 and 269-4/93-~ 

. 
STN II(Pt) dt.13.2.;,-,)00,(copy enclosed). 

~
C  ontd ... P/2.. 

-M
ANAPuRrj5w.~ 

D.0.No.Estt-9/12/: 1 ART-1 / 23  



2 
iv) 	Furth ~6r Directorate vide lettei no.271-85/97-STN- 
dtd;17.2.1998 (copy attached) observed that ie casual laboure e tt el- n 

0. 

 271 - 8-5 1 9 7 - 

S  T  

tha 

t 

I 

e c a 

s 

ual 

labou 

 a  

were being engaged on the bais of false cert.iricates for attenV, 
a  

r e 

	d 

a 

 b 

a 	
f 	

cor 	

y  th 

 

ance. Needless to mention the verification of records by ti 
~h  be done strictly on the r)asis-.of committee should . 	 authent., 

t  

...- 
documents. 

The committee should verify the i ~ ..iber of casual la- v ( p 

T e t 

0 

ys 

in 
bourers without. ,  temporary status who have c. ipleted 240 days in. 
any preceding year and were in servic* e.as c, j) 01.08.1998 as per 
'following details. t .  

';9 -7  
at)O'J 

Period of Recruitment 	 -lumbers 
--------------------- 

	

-------- 

A.upto 30.3.1985 

B.Between 31.3.198 to 22-06.88 

C.From 23.06.1988 to 101.08.1998. 

The details of each casual labourer should be recorded 
seperately in the format'attached herewith as Annexure C (Page-1 
and Page-2). More sheets can be attached if nr~ eded but recording 
of - details has to be individually for each ca., ;ual labourer. I . 

The committee shall submit the report to the SSA Head 
for furtber necessary action who will. complet. ,  the formalities of 

_,.,.declaring TSM to eligible Mazdoor subject to oumber authorised by 
Directorate, 	 the one's who .,.,In respect of non-eligible mazdo..)) , s and 
have goneJto ;the court, the speaking orders -.,n their disengage- 
ment/non-conf.-iiiiient of TSM status should be pas'sed by each SSA 

head and de 
I 
 1.1vared to him through Reqister ,,~ J letter/under re- 

ceipt. 
In this connection please note that. any delay in decid-

ing the represen"ations of each individual L-bourer may attract 
'Contempt of the Court' proceedings. 

The above instructions and term of 3eference are being 
issued with the specific approval of CGMT As_~ -,!m1elecom.Circle. 

It is requested that the necessary --ction may kindly be 
initiated so a% A complet. e.the task positiv ~ !.!y before 30.4.2000. 

In case of any,querries please wri,.e,to and call the 
under-signed on 540167(0)/ 521 4524(R). 

With. 
M.,  11O-Shukla 

Dy.Gen,: , . al Manager(Adrnn) 

i.  To, 	Shr 	
........... General Manaqer,.-.~ . 

............... 

ontd ... P/3 ... 
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copy to: 

1. C. GMT(i , ask Force),GH They alre 	so requested to 
consti, _,e committees for 

2. Dire ~~ '8.r( ETR Mtce 	),ETR,GH-1 

//"I  

verif 

0  c  a 

 n 

t  

r 

 f 	

the records of e a, q 
cas 	I.. bouter. at above a np 

list, 	
m  

v 

 e 

c 

 a 

s  

r

s  

p 	parlou 

_
0  

-or :' oh'I"', rineilt. of TSM. Theo c 	n 	 , 1, I 	-z 	1 1 

uw 

a r 
 e 

	"of. 

p 	
p  c  

-'d 	be 	f, ,orw- duly tec!, ,mmende , may d 

u 

 y 
 r 

 e 

/- ati.! 

arded t6 'thp respective head a rded t I 

 

I 
i of ssA f 	r. conterlmlent of TSM. 

SS  

Hee 	

s 

r r  

3. S.E.(Civil),HQ,Guw is :r,,. ,,,uested 'to 	f orward 

n 

, 

rm 

 

the vet .i,j icat,ion 	f1hding, 
eport- tc C.o.,Guwahati for r 	

ort 

conf-ermei.t of T~M. 

for C.G.i,i T.Assam Circle.. 
Guwu',:atj - j8j:  007. 

:I 



Page I 

~ Members 
ification Conum*ttee for Silchar SSA 

F~7 
CAT/GH Judgement order dtd. 05-07-200,1 in O.A. No. 357/2000 filed by Sri SUJ*1t' 
Das & 15 others. 

Your letter No. O.A. -3 5 7/2000/SC/loose/ 14 dtd 14-09-200 1. 

With reference to the subject and reference cited above and your queries to me I 
to state as follows: - 

That Sir, I have seen the documents placed before me today the 19-09-2001 as 
referred in Para 3, Page2 of the Judgement order dtd. 05-07-2001of Hon'ble CAT/GH. 
My observations and comments are as follows: - 

Regarding Memo No. X-2/CONs/ENQ/SDE (G)-HF/2001-2002/2. dtd. 08-05- 
2001 it is clarified that in the said letter Sri Sujit Das was shown as Casual 
Mazdoor due to typing mistake. This should have been "Ex-Casual 
Mazdoor". 

There is no Casual Mazdoors in Haflong Sub-Division after July  1998  and 
Departmental works are done by contractors or through contractor's Labourers. 
To my knowledge, Sri SuJit Das might have worked through contractor time to 
time and not engaged by DOT/BSNL. 

Sri SuJit Das was shown as an witness by Sri N. S. Purkayastba, perhaps he 
was incidentally presefit in the place of occurrence of the incident with Sri N. 
S. Prukayastha and hence called as an witness. This & not Justify his 
engagement in Department on that date. 

Regarding the so called extracts of attendance of the applicants from January 
1997 to October 1999 submitted by the applicants which were produced before 
me for comments, it is stated that — 

The documents furnished by Sri SuJit Das are neither copy/extracts of the 
Muster Roll nor copy of any official record. 

Muster Roll contains — 
Book No., 
Foil No. 

(Ili) Mustering official's Name 
(IV) Signature of the SDO etc. 

Contd. to 11agc 2 



Page 2 

	

nj~~pr*A4ed by  SriSujit Das in the name of e 	t of Muster Ron do 
the 	 attendanc, e - reoister is 

	

o: 	ial .;"Of 	above informa4ons 	~ Offic 	 f tr 

	

CUO 	engagemen o eA­c<,, a*.adable in the off 
al"  a, 

ihere in instruc n is 	view o ,teither 

	

111ii,  is" t 	
in practice nor official 

on re ar ;njagemiAt of Cj~.  fa6~ - gul 

jmcind:'paym~at to MW,An,djvid. wiH be refiect4 in. , . 
actua; magme 

are mostauthentici recordL -payment oucherii o uly,'which V 

ith=t ~ 0 d/signed any sx~ch re ster wi 1 any. official (s) had prepare 'is  
S/their' any spec c motive 	10 . - . ifi 	or Purpose 	hi 

ctless/authenticity 0. the said engagement responsibil~ty. to establish'the corre 
particulars. 

d mi Maibong & Sri 

	

It is astonishing 	 po IC 
p that Sri Narendra Singh Sl (0) is jj~ 10 yeaii. How could 

ked in Hatikhali for last more than A"d Jabbar:is,  PO 
they 

. 
monitor th6 attendance of labourers at Haflong, if.  e .  ged at all. 

on JTO/SDO and not u~der Phone inspector. 
SI(0)s 'works under supervisi 
Phone; Inspector is not authorised to sign any such docu ~ i ents. 

tkh7 ,  

..... ... 	 bpinion~ ,Ahe statement prepared is. false .Ja In M) 
ih officials and the Department as officers Ahd`* * ef 

icateA and to embarrass the P 

A~flql .2,001 
(B. ,,.Chra1a;abj) 

Dated at Silchar 	
I  ~ r  

th s 	 SDE ~Group) 	Ong 
The 197 eTentter 2001 

I'D ;C 
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OEY 	 College Road, Haflong, N.C.Hills. 
Ph 36737 Govt. ',,R,qgd. Class-I (a) t Contractor for PWD, Bharat 

	

Sanchar Nigam Ltd. (BSNL), TCIL, Kolkato, Commission 	 "BRANCH OFFICF 

	

Agent of the Manufucturers & Distributors of reputed firm 	 Kaji ~Nazrul Sarani, Meherpur, Silchar. 

	

of India, Genl. Order Supplier, Carrying Contractor etc. 	 Ph:42235 

N - I-, 
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BHARAT S-ANCHAR NIGAM LTD. 
0/0 the SDE (Grou'p), Haflong 

No. X-I/SDE(G)/HFL/CAT GH OA. 110/03103-04/2 Dated at Haflong, the 25-06-2003 

0 
The General Manager Telecom 
BSNL, Silchar. 

Sub:- CAT/Guwahafi Case in OA No. 110/03 — SuJit Das Vs. U.01 & Ors. 

Sir, 

I have received a copy of the notice from Hon'ble CAT/Guwahati vide OA No. 
110/03/1124 dated 03-06-03 as one of the respondents in the case filed by Sri Sujit Das 

against U.0.1 & others. 

That Sir, after going through the contents and documents I noticed with surprise 
that Sri SuJit Kumar Das, a contractor's worker of N.C. Hills has produced the photocopy 
of the page of -a register as an exhibit to the CAT in order to establish -him as a 
departmental worker. In this connection, I would like to clanify ihe circumstances and ill 
motive and foul .  played by Sri SuJit Das. 

That Sir, there is no departmental labourer / mazdoor in N.C. Hills within MY 
orised jurisdiction. Sri SuJit Das is a worker of Sri Himadri Dey, a departmental auth' 

contractor of Haflong doing the job contract. N.C. Hills is a disturbed 'insurgent active 
area. On receipt of a request letter dated 0 1-08-02 from Sri Himadri Dey, Contractor, for 
issuing an identification to his worker for access to the subscriber's premises in 
connection with the first fitting works, an identification was given to his worker in the 
register. 

That Sir, the contents 'in respect of date etc. is also tempered as wiU be evident 
from the different handwriting. The original register has been taken to safe -custody. It 
will also be evident from the leffer of the contractor dated 01-08-02 that Sri Sujit Das is 
his worker only. Photocopies of some money receipts against. contractor's work done by 
Sri SuJit Das dVring the relevant period obtained from the contractor are annexed 
herewith. 

That Sir, it is beyond my imagination that a contractor's worker could adopt such 
a fraudulent means and tamper the contents for his personal gain and embarrass the 
department and to me as well. I regret for the consequences. 

Enclo: - As above 
(Four sheets) 

/~/03 YO-4 Z_<, 
SDE (Group), Haflong. 

Haflong, N.C. Hills Dist. 

"i'. 


